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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI  

ORIGINAL APPLICATION NO. 155 OF 2020 

IN THE MATTER OF:-  

DR. (MRS.) MANORAMA 
SHARMA 

…APPLICANT  

VERSUS 

M/S TDI INFRASTRUCTURE LTD. 
& ORS. 

…RESPONDENTS 

OBJECTIONS ON BEHALF OF THE RESPONDENT, TDI 

INFRASTRUCTURE LTD. TO THE COMPLIANCE REPORT 

DATED 21.01.2021 & THE INTERIM ORDER DATED 

28.09.2021 PASSED IN OA NO. 155 OF 2020.  

Most Respectfully Showeth:-  

1. That the instant Original Application No. 155 of 2020 is 

preferred by the Applicants against the Respondents under 

Section 14 of the National Greens Tribunal Act, 2010 (the Act, 

2010). In the Original Application, the Applicants have alleged 

violations and non-compliance of environmental norms and 

sanctions in a part of the answering Respondent’s project ‘TDI 

City - Kundli’ located at Sonipat, Haryana comprising of 

residential plots.  

2. That on 01.10.2020, this Hon’ble Tribunal was pleased to admit 

the present Original Application and directed that the Joint 

Committee constituted under Original Application No. 764 of 

2018 titled “Kissan Udey Samiti v. State of Haryana & Ors.”, 

submit a joint report with reference to the compliance of 

environmental norms in respect of the said project. Pursuant 
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thereto, the Joint Committee submitted a Compliance Report 

dated 21.01.2021. 

3. That the said Compliance Report was taken up for consideration 

on 28.09.2021. On the said date, while simultaneously issuing 

notice to the answering Respondent, this Hon’ble Tribunal 

passed interim coercive directions thereby restraining the 

answering Respondent “from creating any further third party 

rights henceforth in view of prima facie case for cancelling the 

statutory consents including the EC [Environment Clearance] 

for continuing violations of the EC conditions” in the concerned 

part of the project. In the humble submission of the answering 

Respondent, the said coercive actions are not only an impudent 

violation of the principles of Natural Justice & Audi Alterum 

Partem but are also in breach of the provisions the Act, 2010.  

4. That the present Objections are being preferred by the answering 

Respondent, TDI Infrastructure Ltd, to the Compliance Report 

dated 21.01.2021 and the interim order dated 28.09.2021. 

5. The answering Respondent is a private limited company 

registered under the Companies Act, 1956, engaged in the 

business of real-estate development. The instant Objections is 

filed by the answering Respondent, through its Authorised 

Representative, Mr. Ritesh Vijhani, who has been authorised to 

do so vide a Board of resolution dated 17.05.2010.  

6. FACTUAL OBJECTIONS:-  

6.1. The Applicants have preferred the instant Original Application 

under Section 14 of the Act, 2010. In the Original Application, 
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the Applicants have alleged violations and non-compliance of 

environmental norms and sanctions in a part of the answering 

Respondent’s project ‘TDI City-Kundli’ located at Sonipat, 

Haryana comprising of residential plots. Various violations 

have also been alleged against the State Respondent. It is the 

averment of the Applicants that the answering Respondent 

herein has failed to develop basic infrastructural facilities such 

as Solid Waste Management, Electricity & Water Supply, 

Green Parks, Horticulture etc. before obtaining Completion 

and Occupancy Certificates from the State Respondents and 

offering the residential plots for possession and execution of 

sale deed.  

Therefore, inter alia, the following broad reliefs were prayed 

by the original complainants in the Original Application:-  

(i.) Cancellation of the Completion & Occupation 

Certificates issued by Respondent No. 2 to the answering 

Respondent for the said project; 

(ii.) Restraints against the answering Respondent from 

executing sale/conveyance deeds until the alleged 

violations and non-compliances are rectified;  

(iii.) Injunctions against Respondent No. 2 from issuing 

certificates/licenses to the answering Respondent unless 

the basic amenities and infrastructural facilities are 

provided for;  
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(iv.) Restraints against the answering Respondent from 

collecting maintenance charges and penalty for delay in 

completing the construction of the residential plots;  

(v.) Constitution of a Joint Committee to investigate and 

evaluate the extent of alleged environmental damage.  

• In the humble submission of the answering Respondent, the 

afore said reliefs as prayed in the Original Application were 

beyond the jurisdiction of this Hon’ble Tribunal to take 

cognizance of.  

• In fact, reliefs pertaining to development of basic amenities, 

collection of maintenance changes, issuance of penalty for 

delay in development of plots and non-issuance/issuance of 

occupation and completion certificate squarely fall within the 

jurisdiction of the Real Estate (Regulation and Development) 

Act, 2016.  

• Therefore, this Hon’ble Tribunal has committed a patent 

mistake by transgressing its powers sub-clause (1) and sub-

clause (4)(i) of Section 19 and Schedule-I of the Act.  

6.2. At this juncture, it would be apposite to draw attention of the 

Hon’ble Court to another Original Application bearing no. 764 

of 2018, titled “Kissan Udey Samiti v. State of Haryana & 

Ors.”:-   

6.2.1. The said application sought relief against several project 

proponents, including the answering Respondent, alleging 

environmental violations in the residential apartments 
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constructed by them in Sector 58 to 63, Sonepat, Haryana. 

The said application specifically sought relief against the 

answering Respondent with respect to the same project as in 

the instant Original Application.  

6.2.2. A report was filed by the Chief Secretary, Haryana 

pertaining to the environmental compliances of the various 

project proponents including the answering Respondent in 

OA No. 764 of 2018 recommending imposition of 

environmental compensation amounting to Rs. 1.5 Crores on 

different entities. 

6.2.3. However, it is with consternation that the answering 

Respondent submits that without any adjudication, without 

giving parties a chance to present their case, also de-hors of 

the recommendations of the Committee which was before it 

by virtue of the report, vide order dated 23.10.2019, this 

Hon’ble Tribunal had levied an interim compensation of Rs. 

15 Crores on the answering Respondent alone, without 

issuing a notice to the Answering Respondent in those 

proceedings.  

6.2.4. The order dated 23.10.2019, in the submission of the 

answering Respondent was unreasonable and without any 

rationale, as the report of the Chief Secretary, Haryana after 

verifications of the projects on ground (albeit the answering 

Respondent does not concede to such computation) had 

recommended only a compensation of Rs. 1.5 Crores on all 

the project proponents therein and there was no basis for 
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imposition of compensation of Rs. 15 Crores on the 

answering Respondent alone.   

6.2.5. Further, yet again, without hearing the answering 

Respondent or any other project proponent constituted 

another committee comprising of a member of Central 

Pollution Control Board, Ministry of Forrest & Climate 

Change, and IIT Delhi to assess the final environmental 

compensation to be paid by the project proponents including 

the answering Respondent, this Hon’ble Tribunal seconded 

its functions of judicial adjudication to the Committee.  

6.2.6. It is against interim order dated 23.10.2019 passed by this 

Hon’ble NGT in the absence of the answering Respondent, 

that the answering Respondent herein approached the 

Hon’ble Supreme Court in Civil Appeal No. 3478 of 2020 

wherein the Hon’ble Apex Court was pleased to issue notice. 

The matter is presently sub judice before the Hon’ble 

Supreme Court and this Hon’ble NGT. In another Civil 

Appeal emanating from the order dated 23.10.2019, the 

Hon’ble Supreme Court has been pleased to stay the 

operation of the impugned order dated 23.10.2019.  

6.2.7. In the humble submission of the answering Respondent, the 

instant Original Application i.e. OA No. 155 of 2020 also 

raises grievances of similar nature as in OA No. 764 of 2018 

for the very same project. Thereby, subjecting the answering 

Respondent to principles of double jeopardy. 
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6.3. On 01.10.2020, the Original Application was listed before this 

Hon’ble Tribunal for admission hearing.  

• Without adverting to the merits of the application, the 

contentions raised therein, the intention of the original 

applicants or adjudicating on the similarity of reliefs prayed 

for with OA 764 of 2018, this Hon’ble Tribunal relegated 

the matter to the Joint Committee constituted in OA 764 of 

2018.  

• The blatant error in doing so is palpably evident from the 

fact that in OA 764 of 2018, the Joint Committee was 

constituted to determine the compensation to be paid by the 

answering Respondent, while in the instant matter, the 

prayer for appointment of a Joint Committee was to 

investigate and evaluate the environmental damage.  

• The two causes being distinct in their scope and ambit, the 

instant original application ought not to have been relegated 

to the same Joint Committee that had been constituted in 

another matters for what at first flush seems to be a different 

purpose.  

• Alliterative to the above, it merits mention that albeit the 

grievances made in the original application are against the 

Answering Respondent, this Hon’ble Tribunal despite being 

statutorily bound to do so, did not issue any notice to the 

Answering Respondent but instead passed a direction to the 

Joint Committee to furnish a copy of the inspection report to 

the Answering Respondent for its objections.  
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• Such a direction, in the humble submission of the Answering 

Respondent, is a brazen and impudent violation of the 

statutory provisions of the Act as well as that of the 

Principles of Natural Justice along with rights of the 

Answering Respondent, a violation that has perpetuated in 

the proceedings thereafter.  

• Further, the order dated 01.10.2020 is erroneous as it 

delegated the core judicial and adjudicatory functions of this 

Hon’ble Tribunal to a fact-finding committee which is not 

just impermissible in law but in fact proscribed by the 

judgment of this Hon’ble Court in Sanghar Zuber Ismail vs. 

Ministry of Environment, Forests and Climate Change & 

Anr. Civil Appeal No 4543 of 2021.  

6.4. Consequent to the order dated 01.10.2020, the Joint Committee 

issued a notice dated 04.11.2020 to the Answering Respondent 

thereby, direct the Answering Respondent to supply certain 

documents.  

6.5. In compliance thereof, the Answering Respondent submitted a 

comprehensive para-wise reply to the queries and supplied all 

necessary documents in support thereof. A brief summary of 

the replies and the documents supplied in support thereof are 

listed below:-  

(i.) Copy of the permissions obtained from Town and Country 

Planning Department; 
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▪ The Answering Respondent provided the Occupation 

Certificates issued by Respondent No. 2 for the said 

project.  

(ii.) Details of the infrastructure facilities provided by the 

Answering Respondent; 

▪ Details of the Sewage Treatment Plants were 

provided. The same is in compliance of the 

environmental norms established for treatment and 

reuse of the waste water.  

▪ Information regarding Rain Water Harvesting 

facilities, Green Areas, infrastructural facilities such 

as Roads provided to the Joint Committee. 

(iii.) Permissions, Clearances, Consents, and NOCs obtained 

by the Answering Respondent including applications 

under process;  

▪ A copy of the Consent to Establish Application was 

provided. It was also informed that the Consent to 

Establish application was refused to be accepted by 

the Haryana State Pollution Control Board (HSPCB) 

as the project was operational.  

▪ A copy of the Consent to Operate Application was 

also supplied. However, it was informed that the same 

was refused by the HSPCB in light of the 

Environmental Compensation imposed by this 

Hon’ble Tribunal.   
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(iv.) Details Sewage Management Infrastructure inside the 

project;  

▪ All necessary details of the Sewage Treatment Plants 

installed at the site, including the details of the 

installation capacities, were given. 

(v.) Details Solid Waste Management Infrastructure inside the 

project;  

▪ Compliance to the Solid Waste Management Rules, 

2016 were also informed to the Joint Committee.  

▪ A copy of the solid Waste Management Agreement 

was also enclosed therein, along with the pictures of 

the Waste Management Infrastructure.  

(vi.) Any other documents.  

▪ Latest photographs showing compliance with 

environmental norms and regulations and those of 

plantations were also provided.  

• A perusal of the above reply and the documents annexed 

thereto would establish beyond certitude that the Answering 

Respondent was in compliance with the environmental 

norms and sanctions under law.  

• The project was developed with access to all necessary 

amenities and infrastructural facilities were available 

contrary to the averments made in the Original Application.  
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A copy of the Reply dated 07.11.2020 submitted by the 

Answering Respondent to the Joint Committee is annexed 

herewith and marked as ANNEXURE R-1. 

6.6. Despite giving a detailed response to assuage the concerns of 

the authority, the same was not considered. De-hors of the 

response of the Answering Respondent, an inspection was 

conducted by the Joint Committee on 07.01.2021. Results of 

the inspection were capitulated in the Compliance Report dated 

21.01.2021 prepared by the Joint Committee.  

• It merits reference at this juncture that leave aside 

consideration of the representation of the Answering 

Respondent prior to submitting the said Compliance 

Report, the same does not even find mention in the Report.  

• A bare perusal of the Compliance Report would establish 

that the objections of the Answering Respondents have not 

been considered.  

• The error so committed was perpetuated further by this 

Hon’ble Tribunal by endowing finality to the findings of 

the Joint Committee in the order dated 28.09.2021, without 

any examination of the contents of the report of the Joint 

Committee. 

6.7. The recommendations suggested by the Joint Committee albeit 

not admitted by the Answering Respondent, merits attention of 

this Hon’ble Tribunal:-  

“4.0 Recommendation : 
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Recommendation of Joint Committee based on the 

inspection, documents provided by applicant and 

respondents are follows: 

1. Project Proponent to comply with all EC conditions 

and seek approval from CGWA for use of bore well. 

2. Project Proponent to comply with provision of Solid 

Waste Management Rules, 2016 and ensure proper 

collection, segregation, and treatment of biodegradable 

waste in compost as per EC conditions. 

3. Project Proponent to ensure that no treated/untreated 

savage is being disposed into vacant plots. 

4. Local State administration to keep vigil on 

unauthorized vehicles /tractor tankers being used for 

discharge of pollutants, so that no unauthorized 

discharge be made on land/river disposals. 

5. Project proponent to ensure basic infrastructure 

facilities are in operation i.e. internal roads, open space, 

public parks, streetlights, public health services 

including water supply & Sewerage Treatment Plant, 

electricity before allowing construction activity in 

residential plots. 

6. The grey water should be treated-up to tertiary level in 

decentralized STP and treated water should be reused for 

cooling, flushing landscaping as per Environment 

Clearance conditions. 

12



7.Following points were earlier mentioned in report of 

Joint Committee in the matter of O.A No 764/2018 and 

need to be recommend for present case: 

a. Haryana Sehari Vikas Pradhikaran (HUDA) to 

provide sewer connectivity to units at the earliest. Only 

authorized vehicles having vehicle registration number to 

be used for transportation of sewage to STP as interim 

arrangement. 

b. Town and Planning Department and Haryana Sehari 

Vikas Pradhikaran to issue Change in Land Use/License 

only after ensuring necessary basic infrastructure 

development (Water Supply, Sewerage network, Road) in 

the area. 

c. Concerned agencies to issue Occupancy certificate 

after ensuring development of infrastructure as per 

environmental clearance conditions. 

d. If a project proponent has applied for part CTO, he 

should be granted permission on remaining part only 

after ensuring valid Consent to Operate from SPCB. 

e. HSVP to ensure completion of construction of Sewage 

Treatment Plant and  sewerage network work ( as per EC 

conditions) by Project Proponent before issuing 

Occupation Certificate or any other permission.” 

• It is the humble submission of the Answering Respondent that 

the aforementioned Compliance Report dated 21.01.2021 is 

entirely fallacious and incorrect:-   
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(i.) As a priori, it is reiterated that this Hon’ble Tribunal 

could not have delegated its inherent adjudicatory 

functions to a fact-finding committee.  

(ii.) Secondly, a perusal of the Compliance Report would 

unambiguously establish that the Committee has 

traversed beyond its jurisdiction to ascertain the validity 

and compliances of the Answering Respondent’s 

environmental sanctions.  

(iii.) Thirdly, the Committee has delved into the question of 

whether the Answering Respondents project i.e. for 

residential plots has the requisite infrastructure 

necessary for habitation.  

(iv.) Finally, the Committee has failed to consider the 

objections of the Answering Respondent. It is submitted 

that findings along these lines are beyond the jurisdiction 

and scope of the said Joint Committee.  

6.8. In reply to the Compliance Report dated 21.01.2021, the 

Answering Respondent submitted yet another reply along with 

the documents and photographs in support thereof.  

• A perusal of the said reply would establish unambiguously 

that the Answering Respondent was in compliance of the 

environmental norms and sanctions and that the averments 

in the Original Application or the Compliance Report were 

incorrect.  
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• It warrants the attention of this Hon’ble Tribunal that 

although this Reply was submitted by the Answering 

Respondent before the Joint Committee on 27.07.2021, the 

said Reply was not considered by this Hon’ble Tribunal 

before passing coercive orders against the Answering 

Respondent vide order dated 28.09.2021, crystallising the 

stand of the Answering Respondent that this Hon’ble 

Tribunal has exercised its jurisdiction in contraventions to 

the provisions of Section 19.  

• Further, it merits attention of this Hon’ble Tribunal, that 

none of the recommendations (albeit the same are denied 

by the Answering Respondent) in the Compliance Report 

recommended the coercive steps eventually directed by this 

Hon’ble Tribunal.  

• There is thus, no material, record or justification for this 

Hon’ble Tribunal to have directed initiation of coercive 

actions against the Answering Respondent. 

A copy of the Reply dated 27.07.2021 is annexed herewith and 

marked as ANNEXURE R-2. 

6.9. It would be apposite to highlight the objections of the 

Answering Respondent:-  

(i.) Electricity & Water Supply:-  

▪ Electricity and Water Supply is available in the 

project site.  
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▪ For drinking purposes the water is extracted from 

borewell. Water pipelines have also been installed. 

The answering Respondent is awaiting water 

connection from Haryana Urban Development 

Authority. For the faults of the authorities, the 

Answering Respondent cannot be penalised.   

▪ The Answering Respondent is also in process of 

seeking renewal from CGWA. The documents for 

the renewal are collated and in the process of being 

submitted to the competent authorities.  

(ii.) Sewerage Treatment Plant:-  

▪ STPs have been installed at the site, the same are 

operational. The Company has installed four STPs 

in Kingsbury Apartments, one in My Floors II, one 

in Tuscan City, and one in Plotted Colony of 

capacity 250 KLD, which is operational and 

functional. The treated water from the STP is used 

for horticulture, construction and the excess treated 

water, if any, is sent to STP Plant located at PATLA 

as per the directions of the competent authorities. 

Photographs of installed STPs have been enclosed. 

Therefore, the Company is in substantial 

compliance of the environmental norms. 

▪ On advice of the Authority, the sewage collected 

form the plotted colony is being sent to PATLA 
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STP. Work order has already been executed and the 

same have been annexed. 

▪ The answering Respondent has enclosed the 

adequacy report of the STPs installed in the project 

with the concerned authorities.  

▪ Sewer connections have been installed and the 

same are functional. A copy of the water and 

sewerage connection voucher has been enclosed.  

(iii.) Solid Waste & Wastewater Management:-  

▪ The Answering Respondent has contracted with a 

local vendor for collection and disposal of solid 

waste. A copy of the Waste Management 

Agreements entered with local vendors have been 

annexed.   

▪ Separate bins for dry and wet waste have been 

provided by the Answering Respondent for proper 

waste segregation.  

▪ The Answering Respondent has also installed 

organic waste converter of capacity 500 kg for the 

project. Photographs are also enclosed. 

▪ A copy of the Agreement with the local vendor was 

provided to the Joint Committee before, 

additionally, photographs of other Waste 

Management facilities were also provided.  
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▪ Untreated wastewater is not being released in open 

areas. Wastewater generated in the premises is 

treated in inhouse STPs and treated water is used 

for gardening and other miscellaneous purposes.  

▪ Disposal of waste water in plotted areas was due to 

the conduct of farmers and local villagers (kissan 

andolan). The answering Respondent is doing its 

best to regulate the same. However, the answering 

Respondent cannot be held responsible for the 

same.  

▪ Sludge collection systems and machines have been 

provided at the site. They are functional and in 

operation. Pictures of Sewage Treatment Plans 

have also been annexed.  

▪ Tertiary level treatment of water i.e. UV treatment 

is undertaken through STPs for reusing the water 

for other miscellaneous purposes like gardening.   

▪ The answering Respondent has contracted with a 

local agency for disposal of Hazardous Waste. 

Copy of the Agreement entered with local vendors 

for disposal of Hazardous Waste have been 

enclosed.  

(iv.)  Miscellaneous Basic Infrastructural Facilities:-  

▪ Basic infrastructure facilities, such internal roads, 

open space, public parks, streetlights, have been 

provided by the Answering Respondent at the site. 
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Latest photographs annexed with the said Reply 

would reveal that the concerned project of the 

Answering Respondent is developed and the 

facilities are functional.  

▪ Approach roads are developed and functional. At 

the time of inspection, the roads were under 

maintenance. However, now the maintenance work 

has been completed and the roads approaching 

plotted colony are in fit condition. Pictures are also 

enclosed.  

▪ Rain Water Harvesting pits have been regularly 

cleaned. Copy of the bills paid to the maintenance 

agencies for cleaning the pits have also been 

annexed with the Reply dated 27.07.2021.  

▪ All conditions prescribed by DTCP are complied 

with.  

▪ The Answering Respondent has planted over 

25,996 plants in the project. Plantation details were 

also supplied to the Joint Committee.  

▪ The Answering Respondent has also taken 

sustainable development measures. 54 Solar Panels 

have been installed in the Project. Proof of the same 

was also annexed with the Reply.  

▪ LED lights have installed in the street lights. 

Pictures of the same have been enclosed.  
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▪ Expenditure undertaken by the Answering 

Respondent on Corporate Social Responsibility 

amounts to Rs. 59,50,000/-.  

▪ Details of Environmental Management Cell and the 

expenditure was provided to the Committee along 

with bi-annual compliance reports.  

▪ A copy of the Consent to Operate Application, Fire 

NOC, etc. were also supplied to the Committee.  

A copy of the latest documents showing compliance of 

environmental norms and sanctions are annexed herewith and 

marked as ANNEXURE R-3.  

• Despite having received the said Reply dated 27.07.2021, the 

Joint Committee failed to consider the same.  

• The said response has not even been placed before this Hon’ble 

Tribunal. Therefore, the objections of the Answering 

Respondent were never placed before this Hon’ble Tribunal.  

• The error so committed by the Joint Committee was 

perpetuated by this Hon’ble Tribunal by awarding finality to 

the Compliance Report and passing the order dated 

28.09.2021.  

• In the submission of the Answering Respondent, in doing so 

this Hon’ble Tribunal apart from delegating its focal 

adjudicatory functions to a mere fact-finding committee has 

with greatest respect eschewed several dictas of this Hon’ble 

Court and rendered nugatory the statutory provisions of the Act 
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on accounts of its direction issued without notice to the 

aggrieved party which on all counts condemns the Answering 

Respondent unheard.  

6.10. Thereafter, on 28.09.2021, the matter was listed before this 

Hon’ble Tribunal for consideration of the Compliance Report.  

• The Original Application 155 of 2021 and 764 of 2018 

were listed together. The counsel for the Answering 

Respondent appearing in OA No. 764 of 2018 had 

apprised this Hon’ble Tribunal that no notice was issued 

in OA No. 155 of 2021.  

• While simultaneously issuing notice to the Answering 

Respondent, this Hon’ble Tribunal issued blanket 

directions against the Answering Respondent and 

restrained the Answering Respondent from creating third 

party rights in the concerned part of the project in blatant 

and impudent violation of the principles of Audi Alterum 

Partem. 

• While passing the coercive directions, this Hon’ble 

Tribunal was cognizant of the fact that Original 

Application 155 of 2021 and 764 of 2018 raisessimilar 

issues and prays for similar reliefs qua the same project of 

the Answering Respondent.  

• Despite having levied compensation on the Answering 

Respondent in OA No. 764 of 2018, this Hon’ble Tribunal 

restrained the Answering Respondent from creating third 

party rights in OA No. 155 of 2021. This in the submission 
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of the Answering Respondent attracts the doctrine of 

autrefois convict or double jeopardy.   

• It is apposite to note that albeit the Joint Committee has 

recommended certain directions to be issued against the 

state functionaries, the impugned coercive measures were 

only passed against the Answering Respondent. In the 

humble submission of the Answering Respondent, 

coercive measures are arbitrary and discriminatory 

rendering the legal rights and remedies of the Answering 

Respondent ossified.    

7. LEGAL OBJECTIONS:-  

7.1. Section 19 of the Act clearly states the Tribunal is bound by 

the principles of natural justice. It is trite in law, that the 

essential element of the principles of natural justice is that ‘no 

man should be condemned unheard’. Needless to say, a right 

to hearing is a pivotal component of principles of natural 

justice. Without prejudice to the fact that the Act itself 

stipulates the same, Article 21 of the Constitution is an 

embodiment of this principle. Therefore, the fact that the 

impugned proceedings have continued and coercive orders 

passed against the Answering Respondent, without as much as 

a notice being issued to it, has defeated the rights of the 

Answering Respondent before the said authority in its entirety 

and has left the Answering Respondent remediless. The fact 

that the proceedings have proceeded without notice to the 

Answering Respondent has resulted in Section 19 of the Act 

being rendered nugatory; 
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7.2. The direction of restraining the Answering Respondent form 

creating third party rights, without issuing notice to the 

Answering Respondent is violative of the procedure mandated 

by the Act, as well as Article 21 of the Constitution of India 

and have resulted in ossification of the legal rights of the 

Answering Respondent; 

7.3. In light of the fact that the Answering Respondent herein had 

been listed as a Respondent in the impugned proceedings, a 

notice to the Answering Respondent to put forth its defence 

was not just procedural but in fact mandatory. However, in 

brazen violation of the principles of natural justice, 

proceedings were commenced and pursued without notice to 

the Answering Respondent herein to appear and thus a brazen 

and patent breach of the said principles has occurred. 

7.4. The measures of the Hon’ble Tribunal are a nullity in the eyes 

of law, as this Hon’ble Tribunal being a creature of the statute- 

Tribunal Act, 2010, is bound by the provisions of the statute. 

A perusal of Section 19(4)(i) would reflect, that this Hon’ble 

Tribunal can only pass interim orders in the form of mandatory 

injunctions ‘after providing the parties concerned an 

opportunity of being heard’. Therefore, the jurisdiction of this 

Hon’ble Tribunal with respect to passing interim orders is 

couched by the statute in expressed terms, only in situations 

where the parties had an opportunity of being heard. In the 

instant case, the interim injunctions were passed without 

issuing notice to the Answering Respondent leave alone 

granting it an opportunity of being heard. The Answering 
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Respondent has been condemned unheard and thus, the Order 

dated 28.09.2021 is a non-est or a nullity in the eyes of law.  

7.5. The Act circumscribes the jurisdiction of this Hon’ble Tribunal 

by empowering it to take cognizance and pass orders only qua 

statutes enlisted under Schedule-I to the Act. An appreciation 

of the above stated factual matrix would establish beyond 

certitude that some of the reliefs prayed in the Original 

Application were falling outside the scope of the powers of this 

Hon’ble Tribunal. By taking cognizance of the issues, if any 

exists, falling squarely within the jurisdiction of the authorities 

constituted under Real Estate (Development & Regulation) 

Act, 2016, this Hon’ble Tribunal has acted beyond the 

peripheries of its jurisdiction. That being the case, this Hon’ble 

Tribunal has erroneously exceeded its jurisdiction in passing 

the Order dated 28.09.2021   

7.6. The coercive steps came to be passed on the basis of 

conjectures and surmises. Admittedly, no response has been 

filed before this Hon’ble Tribunal by the Answering 

Respondent on account of not being put to notice. Thus, there 

was no rebuttal to the allegations of the Original Application. 

In fact, the factum of reference to a pre-existing committee on 

the very first day of hearing establishes beyond certitude that 

leave aside the version of the Answering Respondent, even the 

version of the complainants has not been tested on the 

touchstone of reasonableness, probability, genuineness or any 

other check of veracity of content and intent. The Order dated 

28.09.2021 simply places reliance, that too selective and 
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partial, on reports submitted by the Respondents to pass 

directions which were uncalled for in the instant proceedings. 

A perusal of the Order dated 28.09.2021 would reflect that 

while passing the coercive measures the authority is mindful of 

the absence of the necessary parties. Mere fact that this 

Hon’ble Tribunal has passed orders in the absence of the 

parties affected bears testament to the hearing being conducted 

in a manner which apart from defeating the principles of 

natural justice, is entirely thwarting rights of the Answering 

Respondent.  

7.7. While the National Green Tribunal (Practice and Procedure) 

Rules, 2011 contemplate a situation where it might not be 

reasonably practicable to serve notice of an application on a 

Respondent, it does not allow the same to be done until this 

Hon’ble Tribunal is satisfied that the interests of the 

Respondent(s) not served is adequately represented by the 

Respondent(s) to whom notice of a proceeding has been 

served. A perusal of the record would establish that this is not 

the case in the instant lis.  

7.8. On the day of admission hearing itself, i.e. on 01.10.2021, the 

Original Application was relegated to the Joint Committee 

constituted under OA No. 764 of 2018 without hearing the 

party most effected by the proceedings i.e. the Answering 

Respondent, who was listed as a contesting party in the 

Original Application or without any judicial consideration of 

the averments made in the original application. It is trite law 

that constitution of a committee without hearing all contesting 
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parties is not justified, as the very substratum for the need of 

the committee is a nullity in the eyes of law.  

7.9. This Hon’ble Tribunal had relegated the instant Original 

Application to the Committee constituted under OA No. 764 of 

2018 despite having knowledge of the fact that the Joint 

Committee constituted therein was tasked to quantify the 

compensation while in the instant Original Application, 

constitution of the Committee was prayed for assessing the 

extent of environmental damage. The scope and ambit of the 

two being entirely distinct, this Hon’ble Tribunal ought not to 

have relegated the Original Application to the Joint 

Committee.  

7.10. This Hon’ble Tribunal is endowed with the powers and the 

authority to perform not merely adjudicatory functions, but to 

take preventive, ameliorative or remedial steps when the need 

so arises. These wide powers were granted to this Hon’ble 

Tribunal to ensure that it has the leverage to do full and 

complete justice in its environmental mandate. By simplicitor 

relegating the matter to the Joint Committee and passing the 

Impugned Interim Order dated 29.09.2021 basis the 

Compliance Report, it evident that this Hon’ble Tribunal has 

treated the Compliance Report as sacrosanct, thereby, 

authorising the Joint Committee to perform its adjudicatory 

functions in blatant contravention of the dicta of this Hon’ble 

Court in Sanghar Zuber Ismail vs. Ministry of Environment, 

Forests and Climate Change & Anr. Civil Appeal No 4543 of 
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2021. That being impermissible in law, the interim directions 

imposed on the Answering Respondent merit to be set aside; 

7.11. This Hon’ble Tribunal ought to have issued notice to the 

Answering Respondent and consider its objections qua the 

Compliance Report before passing the impugned directions. 

The Replies of the Answering Respondent dated 07.11.2021 

and dated 27.07.2021 were neither placed before this Hon’ble 

Tribunal for deliberation nor were the Compliance Report 

modified in light of the same. In such an event, it was 

mandatory and obligatory for this Hon’ble Tribunal to have 

awarded an opportunity to the Answering Respondent to bring 

its objections on record. Not having done so, this Hon’ble 

Tribunal has acted contrary to the principles of Audi Alteram 

Partem; 

7.12. This Hon’ble Tribunal has failed to scrutinize or test the 

credibility, relevance and reasonableness of the 

recommendations and findings of the Compliance Report dated 

20.01.2021 before subjecting the Answering Respondent to 

coercive measures solely on its basis. Since the replies of the 

Answering Respondent do not find mention in the Compliance 

Report, the error so committed by the Joint Committee has 

perpetuated further in the Order dated 28.09.2021. Therefore, 

the impugned proceedings are conspicuously antithetical to the 

essence of Rule of Law; 

7.13. Even assuming but not admitting that the Compliance Report 

is legally tenable, a perusal of the same would establish that the 

directions in nature of the Impugned Interim Order dated 
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28.09.2021 were neither recommended by the Joint Committee 

nor warranting in the factual matrix of the instant case. 

Therefore, the directions passed by this Hon’ble Tribunal vide 

order dated 28.09.2021 were unjustifiable, unreasonable and 

thus, merits to be set aside;  

7.14. This Hon’ble Tribunal has vexed the Answering Respondent 

twice for the same cause of action, if one exits at all. Assuming 

although not admitting that a cause of action has arisen against 

the Answering Respondent, having already levied a 

compensation of Rs. 15 Crores in OA 764 of 2018 with respect 

to the same project as in the instant Original Application, this 

Hon’ble Tribunal ought not to have taken cognizance of the 

instant Original Application, let alone, injuncted the 

Answering Respondent from creating third party rights. 

Forcing the answering Respondent through the rigours of 

judicial proceedings twice is neither permitted nor tenable in 

law. Therefore, the Impugned Interim Orders are in impudent 

violation of the principles of autrefois convict or double 

jeopardy;  

7.15. This Hon’ble Tribunal has erred in not treating the parties at 

parity. A perusal of the Compliance Report would establish 

beyond certitude that the State Respondents in the Original 

Application are also at fault. However, it is only against the 

Answering Respondent that the coercive steps were directed to 

be taken, leaving behind the State Respondents as infallible and 

unimpeachable, albeit they did not have the ability to 

circumvent the said default. This Hon’ble Tribunal ought to 
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have accepted or rejected the Compliance Report in whole.  By 

accepting the Compliance Report to the extent that it pointed 

out deficiencies of the Answering Respondent but rejecting the 

part that recommended measures to be taken by the State 

Respondents, without indicating any reasons for doing so, the 

impugned proceedings are discriminatory and therefore, in 

impudent violation of Article 14 of the Constitution of India, 

1950; 

7.16. The directions are marred by the patent and conspicuous 

absence of reasons, rationale and material. It is the submission 

of the Answering Respondent that the order does not give any 

opportunity to the Answering Respondent about an indication 

as to the thought or reasons behind the order being passed. That 

apart the coercive measures reflect patent non-application of 

mind.  

7.17. The Order dated 28.09.2021 being a nullity in the eyes of law, 

would amount to an unreasonable restriction on the 

fundamental rights of the Answering Respondent to freely 

practice their business and profession. It is trite in law that a 

restriction to the freedom of trade, has to be reasonable and 

more importantly cannot be without the imprimatur of law. The 

fact that the Order dated 28.09.2021 restrained the Answering 

Respondent from creating third party rights, is wholly against 

the statute, and therefore beyond the jurisdiction of this 

Hon’ble Tribunal; 

7.18. This Hon’ble Tribunal by injuncting the Answering 

Respondent from creating third party rights, have subjected the 
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rights of the plot buyers/ customers of the Answering 

Respondent to the same fate as that of the Answering 

Respondent for no fault of their own. This Hon’ble Tribunal 

has erred in overreaching its jurisdiction and therefore, the 

impugned proceedings are wholly erroneous and merits to be 

intervened; 

REPRESENTED BY:-  

KANIKA AGNIHOTRI 
VAIBHAV AGNIHOTRI 

A-118, THIRD FLOOR,  
DEFENCE COLONY,  
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tdi TDI INFRASTRUCTURE LTD. 

CREATING 
LANDMARKS 

Dated: 07.11.2020 
Mr. N.K Gupta 
(Divisional Head UPC-I) 
Central Pollution Control Board 
Parivesh Bhawan, East Arjun Nagar, 
Delhi 110032 

Reference: Submission for Official Documents in the matter of Hon'ble NGT OA No. 155/2020 titled Dr. (Mrs.) 

Manorama Sharma & Anr Versus TDI infrastructure Limited & Ors before Hon'ble NGT PB received throuth Email 

from Divisional Head UPC-1, CPCB dated 06.11.2020. 

Sub: Reply to above said matter received through email from Divisional Head UPC-1, CPCB for the project 

Residential Plotted Colony in Sector-58,59,60,61 & 64 Kundli, Sonipat developed by M/s TDI infrastructure 

Ltd 

Dear Sir 

This is in reference to the above given matter received through email on 06.11.2020. In which following documents 

are asked by the Joint Secretary for further references and proceeding. In this regard we are submitting point wise 

replies and all the requisite documents as follows: 

S.No. Discrepancies Replies 

Copy of permissions obtained from Town 
and Country Planning Department.

We have obtained Occupancy Certificates from the Town 
and Country Planning Department. Copies of the same are 
enclosed as Annexure-I. 

1 

Details of infrastructure facilities provided 

by project proponents.
2. We have installed STPs for treatrment of Wastewater 

generated in our premises and reuse treated water within 
the complex. 

Also provide D.G sets of capacity for Kingsbury part 1 (2 x 
500 KVA), part-1l (2 x 600 KVA and 1x 750 KVA), Part- i 
(2 x 500 KVA), for My Floor 2 (1x 125 KVA) and for Tuscan 
City (1 x 25 KVA, 1 x 125 KVA & 1x 500 KVA) with acoustic 
enclosure and adequate stack height 

RWH pits were also installed inside the premises for 
collection of rainwater 

Proper green areas are also developed inside and outside 
the premises. 

Proper Roads are provided to reduce traffic. 

Permissions, Clearances, Consents and 
NOCs so far obtained by TDI Infrastructure
Limited including applications under 

We had submitted the Consent to Establish application for 
Kingsbury, My Floor 2 and Tuscan City but application has 
been refused by Haryana State Pollution Control Board and 
mentioned that we are not required to Consent to Establish 
as the project is operational. Copies of CTE submitted are 
enclosed as Annexure-ll. 

3. 

process. 

Thereafter, we had submitted the Consent to Operate 
application for Kingsbury, My Floor 2 and Tuscan City but 
application has been refused by Haryana State Pollution 

Registered Omce 10, Shaheed Bhagat Singh Marg, New Delhi-110001 Tel +91-11-49133333, Fax. +81-11-49133305 
CIN U70102DL1997PLCO85551 Website : www.tdigroup.net 
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tdi TDI INFRASTRUCTURE LTD. 

CREATING 
LANDMARKS 

Control Board on the basis of imposed Environmental 
Compensation. Copies of CTO submitted are enclosed as 
Annexure-Ill. 

4. Details of Sewage 
infrastructure inside TDI City. 

management | Proper Sewage Treatment Plant has been installed at the 
site to treat water generated from the premises. Treated 
water is being reused within the complex and also fulfill all 
the Standards as prescribed. 

Installed capacities of STPs are given below: 
1. Kingsbury Part-I (510 KLD already installed and it 

will be further enhanced to 650 KLD), for Part-I 
(2 nos. STP of 510 KLD and 610 KLD) and Part-III 
(610 KLD already installed and it will be further 
enhanced to 850 KLD). 
My Floor 2 (150 KLD installed & STP having total 
capacity 750 KLD shall be installed). 

3. Tuscan City (1 STPs having 720 KLD installed 
which will be further enhanced to total capacity 
1300 KLD). 

2. 

Details of Solid Waste Management We are complying with provision of Solid Waste 

Management Rules, 2016 and we have provided the 
different colour bins at different floors and generated waste 
is being collected at a Solid Waste Collection room and the 
same is belng disposed off through approved vendors. 

5. 
infrastruchure inside TDI City. 

Copy of the Solid Waste disposal agreement is enclosed as 

Annexure-lV(A). 

Photographs of Bins are enclosed as Annexure-1V(B). 

Any other document project proponents 
want to submit for representing facts of the are enclosed. 

6. Latest photos of environmental facilities and plantations 

case. 

We assure you that we are and will comply with all the directions of the Central Pollution Control Board 

Thanking you 

Yours faithfully 

For M/s TDI infrastructure Ltd. 

(Authorized Signatory)

Registered Offmce 10, Shaheed Bhagat Singh Marg. New Delhl-110001 Tel: +91-1149133333, Fax: +91-11-49133305
CIN U70102DL1997PLcO85551 Website www.tdigroup.net 
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Annexure-I 
(Occupancy Certificates from the Town and Country Planning 

Department) 
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Annexure-II 
(Copies of CTE submitted receiving) 
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Annexure-III 
(Copies of CTO submitted receiving) 
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3/13/2020 Untitled Document

https://hrocmms.nic.in/OCMMS/indApplicationDetails/popChallan/7513886 1/1

Receipt No. 11638866

Depositor Name Omprakash

Bank Name. NA

Bank Id. 1060

Application No. 7513886

Name and Address of Industry

M/s TDI Infrastructure Ltd., “TDI Kingsbury
Apartments” Part-I (11.46 Acres) at
Sector58-61 G.T. Road, Sonipat, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 17:47:33.304

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON724364
                   
                   M/s. M/s TDI Infrastructure Ltd.
                         “TDI Kingsbury Apartments” Part-I (11.46 Acres) at Sector58-61 G.T. Road, Sonipat
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7513886 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : OM PRAKASH DHINGRA

Designation  : AUTHORIZED SIGNATORY

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : sanjiv.gambhir@cannesindia.net

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : M/s TDI Infrastructure Ltd.
“TDI Kingsbury Apartments” Part-I (11.46
Acres) at Sector58-61 G.T. Road, Sonipat
-
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : OM PRAKASH DHINGRA, Authorized
Signatory, 10, Shaheed Bhagat Singh Marg,
Gole Market, New Delhi
9811092934
sanjiv.gambhir@cannesindia.net

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : LICENSE NO 153, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 13342.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

YES / OTHERWISE

NO

STP of 510 KLD already installed and it
will be further enhanced to 650 KLD

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 46376.90
Built-up Area : 137066

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 463

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

128

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
Project

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : SECTOR 58-61 kUNDLI SONIPAT

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 678.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 678.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 538.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

538.0 255.0 229.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.15 Kilo Liters/Day

LSD 0.15 Kilo Liters/Day

22. Details of Stack
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Stacks Numbers : 2

Stack Attached to: DG Stack , DG STACK ,

Fuel type: LSD , LSD ,

Fuel Quantity: 0.15 , 0.15 ,

Material for
construction of Stack:

MS , MS ,

Shape
(Round/Rectangle):

Round , Round ,

Height above ground
level(in metres):

48.2 , 48.2 ,

Diameters/Size in
meters

0.20 , 0.20 ,

Gas quantity Nm^3/hr:  ,  ,

Gas Temperature 'C:  ,  ,

Exit velocity of
Tones/sec:

 ,  ,

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 500 150 6 Yes

2 500 150 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:
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Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

2 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 7453.24 sqm has developed as a green area
in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.
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    1.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.       

    2.  Declaration for auto renewal of CTO on prescribed performa       

    3.  Environment Statement of the previous year for large and medium scale Industries / Projects.       

    4.  Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.       

    5.  Any other document 2       

    6.  Any other document 1       

    7.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

    8.  EnvirImpactAttach       

                   
                   
                   

** This is System Generated Form Signature not Required **

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   OM PRAKASH DHINGRA

Designation   AUTHORIZED
SIGNATORY

    DOCUMENTS ENCLOSED:
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3/13/2020 Untitled Document

https://hrocmms.nic.in/OCMMS/indApplicationDetails/popChallan/7515892 1/1

Receipt No. 949202856

Depositor Name Om Prakesh Dhingra

Bank Name. NA

Bank Id. 1060

Application No. 7515892

Name and Address of Industry

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-II (18.43 Acre) at Sector-
58-61, G.T. Road, Sonipat, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 17:51:07.251

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON484659
                   
                   M/s. TDI Infrastructure Ltd.
                         “TDI Kingsbury Apartments”- Part-II (18.43 Acre) at Sector-58-61, G.T. Road, Sonipat
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7515892 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : Om Prakesh Dhingra

Designation  : AUTHORIZED SIGNATORY

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : kingsbury18.43@gmail.com

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : TDI Infrastructure Ltd.
“TDI Kingsbury Apartments”- Part-II
(18.43 Acre) at Sector-58-61, G.T. Road,
Sonipat
-
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : Om Prakash Dhingra

Authorized Signatory

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : Liceance No 101-144 DTPC, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 19590.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

YES / otherwise

NO

2 nos. STPs of 510 KLD and 610 KLD resp.
already installed

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 74583.44
Built-up Area : 214515.9

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 762

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

7692

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
project.

Metric
Tonnes/Day

0 0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
project.

Metric
Tonnes/Day

0 0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
project.

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : sector 58-61

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 1155.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 1155.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 930.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

930.0 423.0 461.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.16 Kilo Liters/Day

LSD 0.16 Kilo Liters/Day

LSD 0.20 Kilo Liters/Day

22. Details of Stack
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Stacks Numbers : 3

Stack Attached to: DG STACK , DG STACK , DG STACK ,

Fuel type: LSD , LSD , LSD ,

Fuel Quantity: 0.16 , 0.16 , 0.20 ,

Material for
construction of Stack:

MS , MS , MS ,

Shape
(Round/Rectangle):

Round , Round , Round ,

Height above ground
level(in metres):

48.6 , 48.2 , 48.2 ,

Diameters/Size in
meters

0.21 , 0.21 , 0.25 ,

Gas quantity Nm^3/hr:  ,  ,  ,

Gas Temperature 'C:  ,  ,  ,

Exit velocity of
Tones/sec:

 ,  ,  ,

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 600 160 6 Yes

2 600 160 6 Yes

3 750 200 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:
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Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

2 DG Stack SO2/NOx [Others] 48.2 6 Yes

3 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

Enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 11,983.57 sqm has developed as a green
area in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None
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    1.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.       

    2.  Declaration for auto renewal of CTO on prescribed performa       

    3.  Environment Statement of the previous year for large and medium scale Industries / Projects.       

    4.  Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.       

    5.  Any other document 2       

    6.  Any other document 1       

    7.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

    8.  EnvirImpactAttach       

                   
                   
                   

** This is System Generated Form Signature not Required **

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   Om Prakesh Dhingra
Designation   AUTHORIZED

SIGNATORY

    DOCUMENTS ENCLOSED:
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3/13/2020 Untitled Document

https://hrocmms.nic.in/OCMMS/indApplicationDetails/popChallan/7518376 1/1

Receipt No. 817339608

Depositor Name Omprakash Dhingra

Bank Name. NA

Bank Id. 1060

Application No. 7518376

Name and Address of Industry

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-III (14.07 Acre) at
Sector-58-61, Kundli, Sonipat, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 17:56:40.992

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON696947
                   
                   M/s. TDI Infrastructure Ltd.
                         “TDI Kingsbury Apartments”- Part-III (14.07 Acre) at Sector-58-61, Kundli, Sonipat
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7518376 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : Om Prakesh Dhingra

Designation  : AUTHORIZED SIGNATORY

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : kingsbury14.07@gmail.com

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : TDI Infrastructure Ltd.
“TDI Kingsbury Apartments”- Part-III
(14.07 Acre) at Sector-58-61, Kundli,
Sonipat
-
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : Om Prakash Dhingra

Authorized Signatory

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : Licence No 72 of DTCP, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 17685.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

YES / otherwise

NO

STP of 610 KLD already installed and it
will be further enhanced to 850 KLD

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 56939.17
Built-up Area : 152588.2

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 585

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

5792

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
Project

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : sector 58-61

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 870.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 870.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 700.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

700.0 320.0 344.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.15 Kilo Liters/Day

LSD 0.15 Kilo Liters/Day

22. Details of Stack
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Stacks Numbers : 2

Stack Attached to: DG Stack , DG Stack ,

Fuel type: LSD , LSD ,

Fuel Quantity: 0.15 , 0.15 ,

Material for
construction of Stack:

MS , MS ,

Shape
(Round/Rectangle):

Round , Round ,

Height above ground
level(in metres):

48.2 , 48.2 ,

Diameters/Size in
meters

0.20 , 0.20 ,

Gas quantity Nm^3/hr:  ,  ,

Gas Temperature 'C:  ,  ,

Exit velocity of
Tones/sec:

 ,  ,

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 500 150 6 Yes

2 500 150 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:
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Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

2 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

Enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 8,616.64 sqm has developed as a green area
in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.
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    1.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.       

    2.  Declaration for auto renewal of CTO on prescribed performa       

    3.  Environment Statement of the previous year for large and medium scale Industries / Projects.       

    4.  Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.       

    5.  Any other document 2       

    6.  Any other document 1       

    7.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

    8.  EnvirImpactAttach       

                   
                   
                   

** This is System Generated Form Signature not Required **

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   Om Prakesh Dhingra
Designation   AUTHORIZED

SIGNATORY

    DOCUMENTS ENCLOSED:
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3/13/2020 Untitled Document

https://hrocmms.nic.in/OCMMS/indApplicationDetails/popChallan/7518840 1/1

Receipt No. 124130444

Depositor Name Om Prakash Dhingra

Bank Name. NA

Bank Id. 1060

Application No. 7518840

Name and Address of Industry
TDI Infrastructure Ltd. , “My Floor-2” at
Sector-59, Sonipat, Haryana, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 18:01:40.699

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON851023
                   
                   M/s. TDI Infrastructure Ltd. 
                         “My Floor-2” at Sector-59, Sonipat, Haryana
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7518840 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : Om Prakash Dhingra

Designation  : Authorized Signatory

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : subodhkadv@hotmail.com

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : TDI Infrastructure Ltd.
“My Floor-2” at Sector-59, Sonipat,
Haryana
011-43111111
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : Om Prakash Dhingra
Authorized Signatory

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : 183228, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 3513.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

NO

NO

150 KLD installed & STP having total
capacity 750 KLD shall be installed

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 57821.39
Built-up Area : 169465.5

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 155

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

6159

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 N/A Metric
Tonnes/Day

0 0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
Project

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : Sector-59

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 941.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 941.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 754.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

754.0 347.0 373.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.40 Kilo Liters/Day

22. Details of Stack

Stacks Numbers : 1

Stack Attached to: DG Stack ,

Fuel type: LSD ,

Fuel Quantity: 0.04 ,

Material for
construction of Stack:

MS ,

Shape
(Round/Rectangle):

Round ,

Height above ground
level(in metres):

48.2 ,

Diameters/Size in
meters

0.12 ,

Gas quantity Nm^3/hr:  ,

Gas Temperature 'C:  ,

Exit velocity of
Tones/sec:

 ,
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Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 125 40 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:

Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :
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30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

Enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 10,067.56 sqm has developed as a green
area in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-
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    1.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.       

    2.  Declaration for auto renewal of CTO on prescribed performa       

    3.  Environment Statement of the previous year for large and medium scale Industries / Projects.       

    4.  Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.       

    5.  Any other document 2       

    6.  Any other document 1       

    7.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

                   
                   
                   

** This is System Generated Form Signature not Required **

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   Om Prakash Dhingra

Designation   Authorized Signatory

    DOCUMENTS ENCLOSED:
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3/13/2020 Untitled Document

https://hrocmms.nic.in/OCMMS/indApplicationDetails/popChallan/7518702 1/1

Receipt No. 49227002

Depositor Name Om Prakash Dhingra

Bank Name. NA

Bank Id. 1060

Application No. 7518702

Name and Address of Industry
TDI Infrastructure Ltd. , “Tuscan City” at
Sector-58, Sonipat, Haryana, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 18:06:53.011

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON706650
                   
                   M/s. TDI Infrastructure Ltd. 
                         “Tuscan City” at Sector-58, Sonipat, Haryana
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7518702 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : Om Prakash Dhingra

Designation  : Authorized Signatory

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : subodhkadv@gmail.com

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : TDI Infrastructure Ltd.
“Tuscan City” at Sector-58, Sonipat,
Haryana
011-43111111
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : Om Prakash Dhingra
Authorized Signatory

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : 199/2007, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 34775.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

NO

NO

1 STP having 720 KLD installed which will
further enhanced to total capacity 1300
KLD

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 92519.08
Built-up Area : 241759.0

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 190

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

8810

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 N/A Metric
Tonnes/Day

0 0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
Project

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : Sector-58

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 1333.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 1333.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 1077.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

1077.0 484.0 540.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.15 Kilo Liters/Day

LSD 0.04 Kilo Liters/Day

LSD 0.006 Kilo Liters/Day

22. Details of Stack
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Stacks Numbers : 3

Stack Attached to: DG Stack , DG Stack , DG Stack ,

Fuel type: LSD , LSD , LSD ,

Fuel Quantity: 0.04 , 0.006 , 0.15 ,

Material for
construction of Stack:

MS , MS , MS ,

Shape
(Round/Rectangle):

Round , Round , Round ,

Height above ground
level(in metres):

48.2 , 48.2 , 48.2 ,

Diameters/Size in
meters

0.12 , 0.9 , 0.20 ,

Gas quantity Nm^3/hr:  ,  ,  ,

Gas Temperature 'C:  ,  ,  ,

Exit velocity of
Tones/sec:

 ,  ,  ,

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 500 150 6 Yes

2 125 40 6 Yes

3 25 6 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:
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Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

2 DG Stack SO2/NOx [Others] 48.2 6 Yes

3 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

Enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 13,777.53 sqm has developed as a green
area in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None
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    1.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.       

    2.  Declaration for auto renewal of CTO on prescribed performa       

    3.  Environment Statement of the previous year for large and medium scale Industries / Projects.       

    4.  Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.       

    5.  Any other document 2       

    6.  Any other document 1       

    7.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

                   
                   
                   

** This is System Generated Form Signature not Required **

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   Om Prakash Dhingra

Designation   Authorized Signatory

    DOCUMENTS ENCLOSED:
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Annexure-IV(A) 
(Solid Waste disposal agreement) 
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Annexure-IV(B) 
(Photographs of Bins) 
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Annexure-V 
(Latest photos of environmental facilities and plantations)  
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To,

Mr. N.K Gupta
(Divisional Head UPC-I)
Central Pollution Control Board
Parivesh Bhawan , East Arjun Nagar, 
Delhi 110032 

Reference: Submission for Ofϐicial Documents in the matter of Hon'ble NGT OA No. 155/2020 titled Dr. (Mrs.) Manorama Sharma & Anr Versus TDI infrastructure Limited & Ors before Hon'ble NGT PB
received through Email from Divisional Head UPC-I, CPCB dated 06.11.2020.

Sub: Reply to above said matter received through email from Divisional Head UPC-I, CPCB for the project Residential Plotted Colony in Sector-58,59,60,61 & 64 Kundli, Sonipat developed by
M/s TDI  infrastructure Ltd.

Dear Sir,

This is in reference to the above given matter received through email on  06.11.2020. In which following documents are asked by the Joint Secretary for further references and proceeding. In this regard we
are submitting point wise replies and all the requisite  documents as follows:-

S.No. Discrepancies Replies

1. Copy of permissions obtained from Town and Country Planning Department. We have obtained Occupancy Certiϐicates from the Town and Country Planning Department. Copies of
the same are enclosed as Annexure-I. 

2. Details of infrastructure facilities provided by project proponents. We have installed STPs for  treatment of Wastewater generated in our premises  and reuse treated
water within the complex.

Also provide D.G sets of capacity for Kingsbury part- 1 (2 x 500 KVA), part-II (2 x 600 KVA and  1 x 750
KVA), Part- III (2 x 500 KVA), for My Floor 2 (1 x 125 KVA) and for Tuscan City (1 x 25 KVA, 1 x 125
KVA & 1 x 500 KVA) with acoustic enclosure and adequate stack height. 

RWH pits were also installed inside the premises for collection of rainwater. 

Proper green areas are also developed inside and outside the premises. 

Proper Roads are provided to reduce trafϐic.

3. Permissions,  Clearances,  Consents  and  NOCs  so  far  obtained  by  TDI
Infrastructure Limited including applications under process.

We had submitted the Consent to Establish application for Kingsbury, My Floor 2 and Tuscan City but
application has been refused by Haryana State Pollution Control Board and mentioned that we are not
required to Consent to Establish as the project is operational. Copies of CTE submitted are enclosed as
Annexure-II.

Thereafter, we had submitted the Consent to Operate application for Kingsbury, My Floor 2 and Tuscan
City  but  application  has  been  refused  by  Haryana  State  Pollution  Control  Board  on  the  basis  of
imposed Environmental Compensation. Copies of CTO submitted are enclosed as Annexure-III.

4. Details of Sewage management infrastructure inside TDI City. Proper  Sewage  Treatment  Plant  has  been  installed  at  the  site  to  treat  water  generated  from the
premises.  Treated  water  is  being  reused  within  the  complex  and  also  fulϐill  all  the  Standards  as
prescribed.

Installed capacities of STPs are given below:-
1. Kingsbury Part-I (510 KLD already installed and it will be further enhanced to 650 KLD), for

Part-II (2 nos. STP of 510 KLD and 610 KLD) and Part-III (610 KLD already installed and it will
be further enhanced to 850 KLD) .

2. My Floor 2 (150 KLD installed & STP having total capacity 750 KLD shall be installed). 
3. Tuscan City (1 STPs having 720 KLD installed which will be further enhanced to total capacity

1300 KLD).

5. Details of Solid Waste Management infrastructure inside TDI City. We are complying with provision of Solid Waste Management Rules, 2016 and we have provided the
different colour bins at  different ϐloors and generated waste     is  being collected at  a  Solid  Waste
Collection room and the same is being disposed off through approved vendors. 

Copy of the Solid Waste disposal agreement is enclosed as Annexure-IV(A).

Photographs of Bins are enclosed as Annexure-IV(B).

6. Any  other document  project  proponents  want  to  submit  for  representing
facts of the case.

Latest photos of environmental facilities and plantations are enclosed.

We assure you that we are and will comply with all the directions of the Central Pollution Control Board. 

Thanking you

Yours faithfully,

For M/s TDI  infrastructure Ltd.

Om Prakash Dhingra

From: Head UPC-I, CPCB (upc1.cpcb@gov.in)

Date: 11/06/20 16:35

To: ravinder.taneja@tdigroup.net, corporate@tdigroup.net

Cc: kamal.tanjea@tdiinfracorp.com

 Subject: Official Documents in the matter of Hon'ble NGT OA No. 155/2020 titled titled Dr. (Mrs.) Manorama Sharma & Anr Versus TDI infrastructure Limited & Ors before Hon'ble NGT PB.

TDI Infrastructure Limited is aware that Hon'ble NGT vide order dated 01.102020 directed as follows:

Firefox https://mail.tdigroup.net/webmail/
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"Accordingly, we direct the Committee constituted by this Tribunal in O.A. No. 764/2018 vide order dated 23.10.2019 i.e. representatives of the CPCB, the MoEF&CC and the IIT, Delhi to give a joint
report with reference to the compliance of environmental norms in respect of the present project also within two months by e-mail at judicialngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF. CPCB will be the nodal agency for compliance."

In this context, the Joint Committee needs following documents for reference and further proceedings in the matter:

i. Copy of permissions obtained from Town and Country Planning Department.
ii. Details of infrastructure facilities provided by project proponent.

iii. Permissions, Clearances, Consents and NOCs so far obtained by TDI Infrastructure Limited including applications under process.
iv. Details of Sewage management infrastructure inside TDI City.
v. Details of Solid Waste Management infrastructure inside TDI City.

vi. Any other document project proponent want to submit for representing facts of the case.
              In view of the above, it is requested that the documents needed by the joint committee as detailed above may please be provided by 09.11.2020.

Yours faithfully
 
 
 

[N.K. Gupta]
Divisional Head UPC-I

Firefox https://mail.tdigroup.net/webmail/
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Annexure-I
Photographs of Basic infrastructure  facilities i.e

internal roads, open space, public parks, streetlights,
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LED STREET LIGHT – TDI CITY 136



E BLOCK E – PLOTTING AREA 137



PLOTTING AREA 138



MY FLOOR - 1 139



     A BLOCK – PLOTTING AREA 140



MY FLOOR 2 141



LED STREET LIGHT – TDI CITY

TOTAL 1250 LED STREETS LIGHTS 
IN TDI CITY
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PLOTS – TDI KUNDLI
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A BLOCK 144



A BLOCK 145



B BLOCK 146



B BLOCK 147



C BLOCK 148



C BLOCK 149



E BLOCK 150



E BLOCK 151



E BLOCK 152



E BLOCK 153



F BLOCK 154



F BLOCK 155



G BLOCK 156



G BLOCK 157



G BLOCK 158



H BLOCK 159



H BLOCK 160



Park Near Mandir
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Sector Road
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Annexure-II
Photographs of the installed STPs
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STP plant of Kingsbury Part I
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Filter Press and STP plant of Kingsbury -II
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STP plant of Tuscan City
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Annexure-III
Copy of work order for the installation of STP in the

plotted colony
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Annexure-IV
Photograph of Approach Road Connection to plot Area
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I BLOCK 175



I BLOCK 176



J BLOCK 177



J BLOCK 178



K BLOCK 179



L BLOCK 180



L BLOCK 181



Annexure-V
Photograph of  Solid Waste 

Management
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Annexure-VI
Photograph of Organic Waste Converter
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Annexure-VII
RWH Cleaning Photographs
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Ongoing RWHP cleaning, Tuscan City June 2021
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Ongoing RWHP cleaning, Tuscan City June 2021
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Ongoing RWHP cleaning, Tuscan City June 2021
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Annexure-VIII 
Plantation details
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S.No. Common Name Scientific Name No. of Trees planted

1 Yellow bells Tecoma gaudichaudi 6223

2 White Frangipani Plumeria alba 26

3 Blue Jacaranda jacaranda mimosifolia 100

4 Ashok Polyalthia longifolia 83

5 Devil's tree Alstonia scholaris 100

6 Kaner Cascabela thevetia 3500

7 Neem Azadirachta indica 40

8 Guava Plant Psidium guajava 20

9 Banana Plant Musa acuminata 20

Punica granatum 20

Bambusa vulgaris 250

Carica papaya 20

Melaleuca bracteata 5

cestrum nocturnum 30

Delonix regia 35

Neolamarckia cadamba 75

Chukrasia velutina 10

10 Pomegrante Plant 
11 Bamboo Plant

12 Papaya Plant

13 Golden Bottle Brush 
14 Raat ki Raani

15 Gulmohar
 16 Kadamba
17 Chikrassia
18 Causurina Casuarina equisetifolia 4
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Annexure-IX
Photograph of Solar water heater
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Solar Unit 1
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Solar Unit 2
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Solar Unit 3
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Annexure-X
Environment Management Cell and Expenditure Spend

till date
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Annexure-XI
Copy of Six Monthly Compliance report
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td TDI INFRASTRUCTURE LTD. 

CREATING 

LANDMARS 

To, 
The Advisor 
Ministry of Environment, Forest & Climate Change 
North Regional Office,
Bays No.24-25, Sector 31-A, Dakshin Marg 
Chandigarh- 160030 

Date: 

Ref Environmental Clearance Letter No. -21-62/2016-IA-IIl dated 04.09.2017. 

Sub: Subject: Submission of six-monthly compliance report for the period October 2020 to March-2021 submission due in June-2021 of Environmental 
Safeguards/Condition for the Project " TDI City" (Residential Colony) at Sector-58, 59, 60, 

61, 63 & 64, Kundli, Sonepat, Haryana by M/S TDI Infrastructure Ltd 

Dear Sir, 

With reference to the Submission of Six-monthly Compliance Report for the period October-2020D to March-2021 submission due in June-2021 of the Environmental Clearance obtained vide 
Environment Clearance Letter No 21-62/2016-lA-III dated 04.09.2017. for the proposed project" TDI 
City (Residential Colony) at Sector-58, 59, 60, 61, 63 & 64, Kundli, Sonepat, Haryana. 

In this regard, as per the conditions laid down in the Environmental Clearance Letter, we are hereby 
submitting herewith six-monthly Compliance report along with all the requisite annexure and soft 
copy (CD) as per the guidelines of Ministry of Environment, Forest & Cimate Change. 

We hope that this will fulfil all the requirements. 
Thanking You, 

Yours Faithfully. 

EMs DUTÍESTYEtTLdTD 

(Authorized SigpateFYuth Sigoaterv 
Name- Om Prakash 
Mobile No-9899677022 
E. mail - subodhkadv@hotmail.com 

Copy to: 
1. Member Secretary, State Environment Impact Assessment Authority, Bays No. 55-58, Prayatan 

Bhawan, Sector-2, Panchkula, Haryana. 
2. The Chairman, Haryana State Pollution Control Board, C-11, Sector-6, Panchkula, 

Haryana 
3. Regional Directorate (North), Central Pollution Control Board, PICUP Bhawan, Vibhuti Khand, 

Gomti, Nagar Lucknow-226 010 

For any queries regarding your account please contact 

Customer Support Centre, Vandana Building, Upper Ground Floor 11, Tolstoy Marg, Connaught Place, New Delhi-110001 

Front Off. 4311n1, Cust. Support: 431111, FoK: +91-11-431199, E-mail: (ustomersupport@tdigroup.net 
Registered 0ffce : 10, Shaheed Bhagat Singh Marg, New Delhi-110001 CIN No. U70102DL1997PLCO855S1 
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SIX-MONTHLY COMPLIANCE REPORT OF STIPULATED
ENVIRONMENTAL CLEARANCE CONDITIONS

Period of Compliance
(October, 2020 to March, 2021)

“RESIDENTIAL COLONY”
“TDI CITY”

(Environmental Clearance Letter No.
21-62/2016-IA-III dated 04.09.2017)

At
Sector-58, 59, 60, 61, 63 & 64

Sonepat, Kundli, Haryana

By
M/s TDI Infrastructure Ltd.

10, Shaheed Bhagat Singh Marg, Gole Market,
New Delhi-110001

Submitted by:
M/s Perfact Solutions

(Environment Consultant)
(ISO 9001:2015& ISO 14001:2015 Certified)

5th Floor, NN Mall, Mangalam Palace, Sector-3, Rohini, New Delhi
Ph No. 011- 49281360

JUNE-2021
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Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City
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Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City

CHAPTER-I: PURPOSE OF THE REPORT

As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It shall be mandatory for

the project management to submit half-yearly compliance reports in respect of the stipulated prior

environmental clearance conditions/safeguards in hard and soft copies to the regulatory authority

concerned, by June and December of each calendar year” and as per compliance of condition mentioned

in Environment Clearance Letter Six monthly compliance reports should be submitted to theNorthern

Regional Office of MoEF, the respective Zonal Office of CPCB, HSPCB and SEIAA Haryana and a copy to

the Regulatory Authority of Haryana.

It is mandatory to submit a Six-Monthly Compliance Report to show the status & compliance of all the

Conditions mentioned in the Environment Clearance Letter, along with monitoring of various

Environmental Parameters (as per CPCB Norms).

The regulatory authorities in this case areHaryana State Pollution Control Board, Regional

Office-MoEFCC (Chandigarh) and Haryana SEIAA.

Based on the Environmental Clearance Conditions mentioned in the EC Letter, a Compliance Report

is prepared by the Perfact Solutions on behalf of Project Proponent; details of which are present in

Chapter – “Compliance Report”.

Methodology for Preparation of Report is as follows:

1. Study of EC Letter & Related Documents,

2. Site Visits by a representative/team of Environment Consultant,,

3. Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise, Soil & DG Sets,

4. Analysis of Samples collected during Monitoring,

5. Interpretation of Monitoring Results,

6. Compliance Report, explaining the entire Environmental Clearance conditions in the EC

Letter and providing details w.r.t. each condition/ guideline.
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Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City

CHAPTER II: INTRODUCTION

The proposed project is a Residential Colony located at Sector-58, 59, 60, 61, 63 & 64 Sonepat - Kundli,

Haryana. Total plot area is 4598807.965 sqm and built-up area is 6514132.528 sqm and the total estimated

cost of the project is Rs. 1790 Crores.

Particulars Details of Project

Name  of the project “Residential Colony”

Project activities EWS, Dwelling units, Community centre,

Commercial area, Servant unit

Developed by M/S TDI Infrastructure Pvt. Ltd.

Site address Sector-58, 59, 60, 61, 63 & 64 Sonepat -

Kundli

Environment Clearance Letter No. 21-62/2016-IA-III dated 04.09.2017.

Consent to Operate We have applied for Consent To operate.

Copy of the same is enclosed as

Annexure-II

Period of Compliance October-2020 to March-2021 submission

due in June-2021

Present Status Operational

203



Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City

PROJECT DETAILS
The proposed project will have the following salient features:

S.No
.

Parameters Project details (As per Environmental Clearance)
dated 04.09.2017

1 Project Cost Rs. 1790 Crore
2 Plot Area 4598807.965 sqm

3 Total Built up area 6514132.528 sqm

4 FAR achieved 4239091.258 sqm
5 Height of Building 44.95 m
6 TotalWater Requirement 28632 KLD
7 Waste Water Generation 18925 KLD
8 STP Capacity Modular Sewage Treatment Plants of total capacity 16300

KLD shall be installed for Plotted Area, Community &
Amenities Area,

STP of 100 KLD installed & Modular STPs having total
Capacity- 600 KLD shall be installed for Commercial areas,

STP of 500 KLD already installed and it will be further
enhanced to 650 KLD for Group Housing-I (11.46 Acres),

2 No. of STPs of 500 KLD and 660 KLD resp. already
installed for Group Housing-II (18.43 Acres),

2 no. of STP of 720 KLD & 510 KLD respectively already
installed which will be further enhanced to total capacity 1300
KLD for Group Housing-III (22.862 Acres),

STP of 350 KLD shall be installed for Group Housing-IV (7.0
Acres),

STP of 720 KLD already installed and it will be further
enhanced to 850 KLD for Independent Group Housing-I
(14.07 Acres),

STP of 150 KLD installed & STP having total Capacity 750
KLD shall be installed for Independent Group Housing-II
(14.288 Acres),

STP of 600 KLD shall be installed for Independent Group
Housing-III (10.14 Acres).

9 Solid waste Generation 76733 Kg/day
10 Total Power Load 118167 KVA
11 Source of power Supply UHBVN
12 RWH Pits 718 nos
13 Parking Provision 18476 ECS

204



Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City

SITE PHOTOGRAPHS:-

PHOTOGRAPHS OF OPERATIONAL BUILDING
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Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City

PHOTOGRAPH OF DG SET STACK  WITH  ADEQUATE STACK HEIGHT

PHOTOGRAPH OF RAINWATER HARVESTING PIT      PHOTOGRAPH OF SOLAR WATER HEATER
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Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City

PHOTOGRAPH OF SEWAGE TREATMENT PLANT RELATED COMPONENTS

PHOTOGRAPH OF ORGANIC WASTE CONVERTOR
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Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City

CHAPTER III: POINT – WISE STATUS OF COMPLIANCES FOR GRANTED
ENVIRONMENTAL CLEARANCE CONDITIONS
Operational  Phase Conditions

S.
No.

Environmental Conditions /Safeguards Compliances

1. The gaseous emissions from DG set shall

be dispersed through adequate stack height

as per CPCB standards. The acoustic

enclosure shall be provided to the DG sets

to mitigate the noise pollution. Low

sulphur diesel shall be used. The location

of the DG set and exhaust pipe height shall

be as per the provisions of the Central

Pollution Control Board (CPCB) norms.

DG Sets installed of total capacity 5x500 KVA,

2x600 KVA, 1x750 KVA, 2x125KVA and 1x 25

KVA with acoustic enclosure.

Stack height of DG Sets has been provided as per

the provision of CPCB norms .

At present, Low sulphur diesel is being used.

2. For indoor air quality the ventilation

provisions as per the National Building

Code of India.

Proper ventilation system has been provided in

the building as per the provision of the National

Building Code of India.

3. Freshwater requirement from HUDA

Supply/groundwater. Water Supply shall

not exceed 28632 m3/day.

As per the permission of CGWB we are

abstracting only 817 m3/day of groundwater.

4. Freshwater requirements from Municipal

Water Supply shall not exceed 93 m3/day.
At present, we are utilizing only groundwater and

are in process for taking fresh approval for the

same.

5. The quantity of freshwater usage, water

recycling and rainwater harvesting shall be

measured and recorded to monitor the

water balance as projected by the project

proponent. The record shall be submitted

to the Regional Office, MoEF&CC along

with six-monthly Monitoring reports

We monitor & record the quantity of fresh water

usage & recycled water.

51 No Rainwater harvesting structures have been

provided. However adequate numbers of Rain

water structures will be submitted along with

six-monthly monitoring reports to all the

concerned departments with the next compliance

report.

6. The installation of the Sewage Treatment

Plant (STP) shall be certified by an
We are in the process of obtaining an Adequacy

Report from an independent expert.

208



Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City

independent expert and a report in this

regard shall be submitted to the Ministry

before the project is commissioned for

operation. Periodical monitoring of water

quality of treated sewage shall be

conducted. Necessary measures should be

made to mitigate the odour problem from

STP.

Regular cleaning and proper aeration has been

provided to remove the odour problem.

Periodic Monitoring of STP treated water has

been  conducted.

7. No sewage or untreated effluent water

would be discharged through stormwater

drains.

Noted and for treatment of wastewater we have

installed in-house STPs, which after treatment we

are utilizing in Domestic, Gardening and in misc.

purposes.

8. Sludge from the onsite sewage treatment,

including septic tanks, shall be collected,

conveyed and disposed of as per the

Ministry of Urban Development, Central

Public Health and Environmental

Engineering Organization (CPHEEO)

Manual on Sewerage and Sewage

Treatment Systems, 2013.

Proper care is being taken for sludge generated

from the onsite sewage treatment, and the same is

being collected, conveyed and disposed of as per

the norms specified by the local authority.

9. The provisions of the Solid Waste

Management Rules, 2016, e-Waste

(Management) Rules, 2016, the

Construction and Demolition Waste

Management Rules, 2016 and the Plastics

Waste Management Rules, 2016 shall be

followed.

Noted and Agreed.

For Solid waste management we have done an

agreement for its disposal as per Solid Waste

Management Rules, 2016.

Also we have installed an Organic waste

converter of capacity 500 kg/day at our Premises

for Composting of Biodegradable waste.

We are also in-process of obtaining an agreement

for e-Waste disposal.

10. Solar, wind or other Renewable Energy

shall be installed to meet electricity

generation equivalent to 1% of the demand

We are in the process of maximizing Renewable

energy sources according to the requirements of

the site.
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Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City

load or as per the state level/ local building

bye-laws requirement, whichever is higher.

11. Solar power shall be used for lighting in

the apartment to reduce the power load on

the grid. Separate electric meter shall be

installed for solar power. Solar water

heating shall be provided to meet 20% of

the hot water demand of the commercial

and institutional building or as per the

requirement of the local building bye-laws,

whichever is higher. Residential buildings

are also recommended to meet its hot

water demand from solar water heaters, as

far as possible.

Installation of Solar light and Solar panels is

under consideration. We are in the process of

installing more Solar lights in common areas as

well as in Streetlights.

At present we have installed 54 No solar water

heaters at our premises.Photographs of the same

is also attached.

12. Energy conservation measures like

installation of CFLs/ LED for lighting the

area outside the building should be integral

part of the project design and should be in

place before project commissioning. Used

CFLs, TFL and LED shall be properly

collected and disposed off/sent for

recycling as per the prevailing

guidelines/rules of the regulatory authority

to avoid mercury contamination.

Energy Conservation measures like installation of

LED for lighting of areas outside the building

have been adopted. Used LEDs have been

properly collected and stored in separate rooms.

We are in-process of obtaining an agreement for

e-Waste disposal.

13. A minimum of 1 tree for every 80 sqm of

land should be planted and maintained.

The existing trees will be counted for this

purpose. Preference should be given to

planting native species. Where the trees

need to be cut, compensatory plantation in

the ratio of 1:3 (i.e. planting of 3 trees for

every 1 tree that is cut) shall be done and

maintained. As proposed 1388831.79 sqm

Preference has been given to planting native

species. As proposed, an adequate area of

1388831.791 sqm (30.20 % of Plot Area) has

been provided for green belt development.

Total 25,996 trees have been planted.
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area shall be provided for green belt

development.

14. An environmental management plan

(EMP) shall be prepared and implemented

to ensure compliance with the

environmental conditions specified above.

A dedicated Environment Monitoring Cell

with defined functions and responsibility

shall be put in place to implement the

EMP. The environmental cell shall ensure

that the environment infrastructure like

Sewage Treatment Plant, Landscaping,

Rain Water Harvesting, Energy efficiency

and conservation, water efficiency and

conservation, solid waste management,

renewable energy etc. are kept operational

and meet the required standards. The

environmental cell shall also keep the

record of environment monitoring and

those related to the environment

infrastructure.

Environmental management plan will be

implemented.

A dedicated Environment Monitoring Cell has

been developed to implement the EMP strictly.

Responsibilities have been given to the

Environment Monitoring Cell to ensure the

proper functioning of EMP structure & to

maintain their monitoring records.

15. The company shall draw up and

implement a corporate social

Responsibility plan as per the Company's

Act of 2013.

Noted & shall be planned according to the

company’s Act of 2013.
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PART B - GENERAL CONDITIONS:

Part –B. General Conditions

S. No Environmental Conditions/Safeguards Compliances

1 A copy of the environmental clearance

letter shall also be displayed on the

website of the concerned State Pollution

Control Board. The EC letter shall also be

displayed at the Regional Office, District

Industries centre and Collector's Office/

Tehsildar's office for 30 days.

Noted

2 The funds earmarked for environmental

protection measures shall be kept in

separate accounts and shall not be diverted

for other purpose. Year-wise expenditure

shall be reported to this Ministry and its

concerned Regional Office.

Funds earmarked for environmental protection

measures have been kept in separate accounts

and the same will be reported to the Ministry and

Concerned office too.

3. Officials from the Regional Office of

MoEF&CC, Chandigarh who would be

monitoring the implementation of

environmental safeguards should be given

full cooperation, facilities and

documents/data by the project proponents

during their inspection. A complete set of

all the documents submitted to MoEF&CC

shall be forwarded to the APCCF,

Regional Office of MoEF&CC,

Chandigarh.

Full cooperation will be given to the visiting

officials of the Regional office, Ministry of

Environment Forest & Climate Change,

Chandigarh.

4. In the case of any change(s) in the scope of

the project, the project would require a

fresh appraisal by this Ministry.

Fresh appraisal will be taken if any change in the

scope of the project.

5. The Ministry reserves the right to add

additional safeguard measures

subsequently, if found necessary, and to

Noted
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take action including revoking of the

environment clearance under the

provisions of the Environmental

(Protection) Act, 1986, to ensure effective

implementation of the suggested safeguard

measures in a time bound and satisfactory

manner.

6. All other statutory clearances such as the

approvals for storage of diesel from Chief

Controller of Explosives, Fire Department,

Civil Aviation Department, the Forest

Conservation Act, 1980 and the Wildlife

(Protection) Act, 1972 etc. shall be

obtained, as applicable by project

proponents from the respective competent

authorities.

Approval from the Civil Aviation Department is

obtained.

We have obtained Fire NOC and it is enclosed as

Annexure-V.

7.

These stipulations would be enforced

among others under the provisions of the

Water (Prevention and Control of

Pollution) Act, 1974, the Air (Prevention

and Control of Pollution) Act 1981, the

Environment (Protection) Act, 1986, the

Public Liability (Insurance) Act, 1991 and

the EIA Notification, 2006.

It is ensured to follow all the local
rules/provisions applicable to our project.

8. The project proponent shall advertise in at

least two local Newspapers widely

circulated in the region, one of which shall

be in the vernacular language informing

that the project has been accorded

Environmental Clearance and copies of

clearance letters are available with the

State Pollution Control Board and may

also be seen on the website of the Ministry

We have published the environmental clearance
in local newspapers and the same has been
submitted with the initial compliance report..
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of Environment, Forest and Climate

Change at http://www.envfor.nic.in. The

advertisement shall be made within Seven

days from the date of receipt of the

Clearance letter and a copy of the same

shall be forwarded to the Regional Office

of this Ministry at Chandigarh.

9. Any appeal against this clearance shall lie

with the National Green Tribunal, if

preferred, within a period of 30 days as

prescribed under Section 16 of the

National Green Tribunal Act, 2010.

We will comply with the same.

10 A copy of the clearance letter shall be sent

by the proponent to concerned Panchayat,

Zilla Parisad/MusNGO, if any, from whom

suggestions/ representations, if any, were

received while processing the proposal.

The clearance letter shall also be put on

the website of the company by the

proponent.

We have already submitted the Clearance letter to

all concerned departments. Copy of the same is

also displayed on the company website.

11. The proponent shall upload the status of

compliance of the stipulated EC

conditions, including results of monitored

data on their website and shall update the

same periodically. It shall simultaneously

be sent to the Regional Office of

MoEF&CC, the respective Zonal Office of

CPCB and the SPCB. The criteria

pollutant levels namely; SPM, RSPM,

SO2, NOx (ambient levels as well as stack

emissions) or critical sectoral parameters,

indicated for the project shall be monitored

and displayed at a convenient location near

We will upload the compliance report on the

Company's website.

We are submitting a six-monthly compliance

report along with the Monitoring Reports to

MoEF&CC, CPCB & SPCB regularly.
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the main gate of the company in the public

domain.

12 The environmental statement for each

financial year ending 31st March in

Form-V as is mandated to be submitted by

the project proponent to the concerned

State Pollution Control Board as

prescribed under the Environment

(Protection) Rules, 1986, asamended

subsequently, shall also be put on the

website of the company along with the

status of compliance of EC conditions and

shall also be sent to the respective

Regional Offices of MoEF&CC by email.

We will submit an Environment Statement for

each financial year in the form of Form-V on the

regularly basis.
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Annexure-I

Copy of Environmental Clearance
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Annexure-II

Copy of Applied CTO
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Receipt No. 11638866

Depositor Name Omprakash

Bank Name. NA

Bank Id. 1060

Application No. 7513886

Name and Address of Industry

M/s TDI Infrastructure Ltd., “TDI Kingsbury
Apartments” Part-I (11.46 Acres) at
Sector58-61 G.T. Road, Sonipat, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 17:47:33.304

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON724364
                   
                   M/s. M/s TDI Infrastructure Ltd.
                         “TDI Kingsbury Apartments” Part-I (11.46 Acres) at Sector58-61 G.T. Road, Sonipat
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7513886 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : OM PRAKASH DHINGRA

Designation  : AUTHORIZED SIGNATORY

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : sanjiv.gambhir@cannesindia.net

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : M/s TDI Infrastructure Ltd.
“TDI Kingsbury Apartments” Part-I (11.46
Acres) at Sector58-61 G.T. Road, Sonipat
-
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : OM PRAKASH DHINGRA, Authorized
Signatory, 10, Shaheed Bhagat Singh Marg,
Gole Market, New Delhi
9811092934
sanjiv.gambhir@cannesindia.net

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : LICENSE NO 153, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 13342.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

YES / OTHERWISE

NO

STP of 510 KLD already installed and it
will be further enhanced to 650 KLD

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 46376.90
Built-up Area : 137066

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 463

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

128

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
Project

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : SECTOR 58-61 kUNDLI SONIPAT

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 678.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 678.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 538.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

538.0 255.0 229.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.15 Kilo Liters/Day

LSD 0.15 Kilo Liters/Day

22. Details of Stack
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Stacks Numbers : 2

Stack Attached to: DG Stack , DG STACK ,

Fuel type: LSD , LSD ,

Fuel Quantity: 0.15 , 0.15 ,

Material for
construction of Stack:

MS , MS ,

Shape
(Round/Rectangle):

Round , Round ,

Height above ground
level(in metres):

48.2 , 48.2 ,

Diameters/Size in
meters

0.20 , 0.20 ,

Gas quantity Nm^3/hr:  ,  ,

Gas Temperature 'C:  ,  ,

Exit velocity of
Tones/sec:

 ,  ,

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 500 150 6 Yes

2 500 150 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:
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Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

2 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 7453.24 sqm has developed as a green area
in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.
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    1.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.       

    2.  Declaration for auto renewal of CTO on prescribed performa       

    3.  Environment Statement of the previous year for large and medium scale Industries / Projects.       

    4.  Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.       

    5.  Any other document 2       

    6.  Any other document 1       

    7.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

    8.  EnvirImpactAttach       

                   
                   
                   

** This is System Generated Form Signature not Required **

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   OM PRAKASH DHINGRA

Designation   AUTHORIZED
SIGNATORY

    DOCUMENTS ENCLOSED:
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Receipt No. 949202856

Depositor Name Om Prakesh Dhingra

Bank Name. NA

Bank Id. 1060

Application No. 7515892

Name and Address of Industry

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-II (18.43 Acre) at Sector-
58-61, G.T. Road, Sonipat, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 17:51:07.251

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON484659
                   
                   M/s. TDI Infrastructure Ltd.
                         “TDI Kingsbury Apartments”- Part-II (18.43 Acre) at Sector-58-61, G.T. Road, Sonipat
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7515892 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : Om Prakesh Dhingra

Designation  : AUTHORIZED SIGNATORY

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : kingsbury18.43@gmail.com

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : TDI Infrastructure Ltd.
“TDI Kingsbury Apartments”- Part-II
(18.43 Acre) at Sector-58-61, G.T. Road,
Sonipat
-
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : Om Prakash Dhingra

Authorized Signatory

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : Liceance No 101-144 DTPC, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 19590.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

YES / otherwise

NO

2 nos. STPs of 510 KLD and 610 KLD resp.
already installed

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 74583.44
Built-up Area : 214515.9

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 762

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

7692

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
project.

Metric
Tonnes/Day

0 0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
project.

Metric
Tonnes/Day

0 0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
project.

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : sector 58-61

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 1155.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 1155.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 930.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

930.0 423.0 461.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.16 Kilo Liters/Day

LSD 0.16 Kilo Liters/Day

LSD 0.20 Kilo Liters/Day

22. Details of Stack
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Stacks Numbers : 3

Stack Attached to: DG STACK , DG STACK , DG STACK ,

Fuel type: LSD , LSD , LSD ,

Fuel Quantity: 0.16 , 0.16 , 0.20 ,

Material for
construction of Stack:

MS , MS , MS ,

Shape
(Round/Rectangle):

Round , Round , Round ,

Height above ground
level(in metres):

48.6 , 48.2 , 48.2 ,

Diameters/Size in
meters

0.21 , 0.21 , 0.25 ,

Gas quantity Nm^3/hr:  ,  ,  ,

Gas Temperature 'C:  ,  ,  ,

Exit velocity of
Tones/sec:

 ,  ,  ,

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 600 160 6 Yes

2 600 160 6 Yes

3 750 200 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:
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Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

2 DG Stack SO2/NOx [Others] 48.2 6 Yes

3 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

Enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 11,983.57 sqm has developed as a green
area in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None

237



                   
    1.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.       

    2.  Declaration for auto renewal of CTO on prescribed performa       

    3.  Environment Statement of the previous year for large and medium scale Industries / Projects.       

    4.  Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.       

    5.  Any other document 2       

    6.  Any other document 1       

    7.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

    8.  EnvirImpactAttach       

                   
                   
                   

** This is System Generated Form Signature not Required **

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   Om Prakesh Dhingra
Designation   AUTHORIZED

SIGNATORY

    DOCUMENTS ENCLOSED:
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3/13/2020 Untitled Document

https://hrocmms.nic.in/OCMMS/indApplicationDetails/popChallan/7518376 1/1

Receipt No. 817339608

Depositor Name Omprakash Dhingra

Bank Name. NA

Bank Id. 1060

Application No. 7518376

Name and Address of Industry

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-III (14.07 Acre) at
Sector-58-61, Kundli, Sonipat, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 17:56:40.992

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON696947
                   
                   M/s. TDI Infrastructure Ltd.
                         “TDI Kingsbury Apartments”- Part-III (14.07 Acre) at Sector-58-61, Kundli, Sonipat
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7518376 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : Om Prakesh Dhingra

Designation  : AUTHORIZED SIGNATORY

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : kingsbury14.07@gmail.com

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : TDI Infrastructure Ltd.
“TDI Kingsbury Apartments”- Part-III
(14.07 Acre) at Sector-58-61, Kundli,
Sonipat
-
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : Om Prakash Dhingra

Authorized Signatory

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : Licence No 72 of DTCP, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 17685.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

YES / otherwise

NO

STP of 610 KLD already installed and it
will be further enhanced to 850 KLD

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 56939.17
Built-up Area : 152588.2

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 585

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

5792

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).

241



Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
Project

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : sector 58-61

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 870.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 870.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 700.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

700.0 320.0 344.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.15 Kilo Liters/Day

LSD 0.15 Kilo Liters/Day

22. Details of Stack
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Stacks Numbers : 2

Stack Attached to: DG Stack , DG Stack ,

Fuel type: LSD , LSD ,

Fuel Quantity: 0.15 , 0.15 ,

Material for
construction of Stack:

MS , MS ,

Shape
(Round/Rectangle):

Round , Round ,

Height above ground
level(in metres):

48.2 , 48.2 ,

Diameters/Size in
meters

0.20 , 0.20 ,

Gas quantity Nm^3/hr:  ,  ,

Gas Temperature 'C:  ,  ,

Exit velocity of
Tones/sec:

 ,  ,

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 500 150 6 Yes

2 500 150 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:

244



Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

2 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

Enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 8,616.64 sqm has developed as a green area
in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.
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    1.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.       

    2.  Declaration for auto renewal of CTO on prescribed performa       

    3.  Environment Statement of the previous year for large and medium scale Industries / Projects.       

    4.  Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.       

    5.  Any other document 2       

    6.  Any other document 1       

    7.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

    8.  EnvirImpactAttach       

                   
                   
                   

** This is System Generated Form Signature not Required **

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   Om Prakesh Dhingra
Designation   AUTHORIZED

SIGNATORY

    DOCUMENTS ENCLOSED:
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3/13/2020 Untitled Document

https://hrocmms.nic.in/OCMMS/indApplicationDetails/popChallan/7518840 1/1

Receipt No. 124130444

Depositor Name Om Prakash Dhingra

Bank Name. NA

Bank Id. 1060

Application No. 7518840

Name and Address of Industry
TDI Infrastructure Ltd. , “My Floor-2” at
Sector-59, Sonipat, Haryana, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 18:01:40.699

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON851023
                   
                   M/s. TDI Infrastructure Ltd. 
                         “My Floor-2” at Sector-59, Sonipat, Haryana
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7518840 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : Om Prakash Dhingra

Designation  : Authorized Signatory

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : subodhkadv@hotmail.com

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : TDI Infrastructure Ltd.
“My Floor-2” at Sector-59, Sonipat,
Haryana
011-43111111
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : Om Prakash Dhingra
Authorized Signatory

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : 183228, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 3513.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

NO

NO

150 KLD installed & STP having total
capacity 750 KLD shall be installed

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 57821.39
Built-up Area : 169465.5

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 155

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

6159

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 N/A Metric
Tonnes/Day

0 0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
Project

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : Sector-59

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 941.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 941.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 754.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

754.0 347.0 373.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.40 Kilo Liters/Day

22. Details of Stack

Stacks Numbers : 1

Stack Attached to: DG Stack ,

Fuel type: LSD ,

Fuel Quantity: 0.04 ,

Material for
construction of Stack:

MS ,

Shape
(Round/Rectangle):

Round ,

Height above ground
level(in metres):

48.2 ,

Diameters/Size in
meters

0.12 ,

Gas quantity Nm^3/hr:  ,

Gas Temperature 'C:  ,

Exit velocity of
Tones/sec:

 ,
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Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 125 40 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:

Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :
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30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

Enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 10,067.56 sqm has developed as a green
area in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-
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    1.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.       

    2.  Declaration for auto renewal of CTO on prescribed performa       

    3.  Environment Statement of the previous year for large and medium scale Industries / Projects.       

    4.  Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.       

    5.  Any other document 2       

    6.  Any other document 1       

    7.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

                   
                   
                   

** This is System Generated Form Signature not Required **

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   Om Prakash Dhingra

Designation   Authorized Signatory

    DOCUMENTS ENCLOSED:
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3/13/2020 Untitled Document

https://hrocmms.nic.in/OCMMS/indApplicationDetails/popChallan/7518702 1/1

Receipt No. 49227002

Depositor Name Om Prakash Dhingra

Bank Name. NA

Bank Id. 1060

Application No. 7518702

Name and Address of Industry
TDI Infrastructure Ltd. , “Tuscan City” at
Sector-58, Sonipat, Haryana, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 18:06:53.011

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  

255



HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON706650
                   
                   M/s. TDI Infrastructure Ltd. 
                         “Tuscan City” at Sector-58, Sonipat, Haryana
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7518702 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : Om Prakash Dhingra

Designation  : Authorized Signatory

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : subodhkadv@gmail.com

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : TDI Infrastructure Ltd.
“Tuscan City” at Sector-58, Sonipat,
Haryana
011-43111111
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : Om Prakash Dhingra
Authorized Signatory

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : 199/2007, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 34775.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

NO

NO

1 STP having 720 KLD installed which will
further enhanced to total capacity 1300
KLD

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 92519.08
Built-up Area : 241759.0

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 190

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

8810

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).

257



Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 N/A Metric
Tonnes/Day

0 0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
Project

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : Sector-58

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 1333.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 1333.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 1077.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

1077.0 484.0 540.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.15 Kilo Liters/Day

LSD 0.04 Kilo Liters/Day

LSD 0.006 Kilo Liters/Day

22. Details of Stack
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Stacks Numbers : 3

Stack Attached to: DG Stack , DG Stack , DG Stack ,

Fuel type: LSD , LSD , LSD ,

Fuel Quantity: 0.04 , 0.006 , 0.15 ,

Material for
construction of Stack:

MS , MS , MS ,

Shape
(Round/Rectangle):

Round , Round , Round ,

Height above ground
level(in metres):

48.2 , 48.2 , 48.2 ,

Diameters/Size in
meters

0.12 , 0.9 , 0.20 ,

Gas quantity Nm^3/hr:  ,  ,  ,

Gas Temperature 'C:  ,  ,  ,

Exit velocity of
Tones/sec:

 ,  ,  ,

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 500 150 6 Yes

2 125 40 6 Yes

3 25 6 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:
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Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

2 DG Stack SO2/NOx [Others] 48.2 6 Yes

3 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

Enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 13,777.53 sqm has developed as a green
area in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None
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    1.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.       

    2.  Declaration for auto renewal of CTO on prescribed performa       

    3.  Environment Statement of the previous year for large and medium scale Industries / Projects.       

    4.  Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.       

    5.  Any other document 2       

    6.  Any other document 1       

    7.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

                   
                   
                   

** This is System Generated Form Signature not Required **

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   Om Prakash Dhingra

Designation   Authorized Signatory

    DOCUMENTS ENCLOSED:
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Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City

Annexure-III

Used oil Disposal Agreement
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Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City

Annexure-IV

Copy of Solid Waste Disposal Agreement
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Six Monthly Compliance Report June-2021 “Residential Colony “ TDi City

Annexure-V

Copy of Fire NOC
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From Assistant Divisional Fire Officer/Fire Station Officer

To M/s TDI INFRASTRUCTURE LTD

Memo No. FS/2020/640 dated : 30/06/2020

KUNDLI SEC 58 SONIPAT

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View 
of the Group A-Residential Building at KUNDLI SEC 58 SONIPAT of GROUP HOUSING BUILDING 
AREA 22.864 ACRE FOR BLOCKS E F AND G AT SEC 58 KUNDLI M/S TDI INFRASTRUCTURE LTD 
:

Reference to you online No 181312023000242 dated 26/02/2020 on the subject cited above.

 

FSO Sonipat

The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working 
condition.

If any lapse is found in the fire protection system at the time of inspection or detected during outbreak of fire, action will 
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.

The open set back area is not checked at our end as it shall be checked by concerned building department.

1)

2)

3)

4)
5)

6) The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety 
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire 
ordinance 2009 specially chapter- III Section 31 Sub-Section 1 & 2 of Fire Act 2009.

7) You have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video 
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/Residents/R.W.A. 
should be mentioned in the drill.

8) If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any 
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified 
against any claim on this account.

The above Renewal of NOC is valid for One year from the date of issue of this letter Applying renewal of the same well 
in time shall be the responsibility of owner/occupier.

Your site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers,  from fire safety Point 
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of 
India, Part- IV guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for 
occupation from the Fire Safety point of view, with the following conditions:-

Tower Name Floor Detail Height Ground Coverage

 BLOCK E,F,G G+5 17 .95 M 25097.126 SQM

Basement Level Basement Area Remarks

-1 24740.443 SQM -

Remarks:- HR

Exercising the power of Director,Fire Services,Haryana
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From Assistant Divisional Fire Officer/Fire Station Officer

To M/s NAVJYOTI OVERSEAS PVT LTD

Memo No. FS/2020/639 dated : 30/06/2020

SECTOR 61 KUNDLI SONIPAT

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View 
of the Group A-Residential Building at SECTOR 61 KUNDLI SONIPAT of GROUP HOUSING 
COLONY MEASURING AREA 14.07 ACRE LICENCE NO 79 OF 2008 DATED 04/04/2008 AND 
LICENCE NO 72 OF 2012 DATED 07/07/2012 IN SEC 61 KUNDLI SONIPAT M/S NAVJYOTI 
OVERSEAS PVT LTD :

Reference to you online No 181312023000246 dated 26/02/2020 on the subject cited above.

 

FSO Sonipat

The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working 
condition.

If any lapse is found in the fire protection system at the time of inspection or detected during outbreak of fire, action will 
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.

The open set back area is not checked at our end as it shall be checked by concerned building department.

1)

2)

3)

4)
5)

6) The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety 
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire 
ordinance 2009 specially chapter- III Section 31 Sub-Section 1 & 2 of Fire Act 2009.

7) You have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video 
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/Residents/R.W.A. 
should be mentioned in the drill.

8) If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any 
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified 
against any claim on this account.

The above Renewal of NOC is valid for One year from the date of issue of this letter Applying renewal of the same well 
in time shall be the responsibility of owner/occupier.

Your site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers,  from fire safety Point 
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of 
India, Part- IV guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for 
occupation from the Fire Safety point of view, with the following conditions:-

Tower Name Floor Detail Height Ground Coverage

17,18,19,U,V,Y,EWS SHOPES G+13 42.20 M 13683.182 SQM

Basement Level Basement Area Remarks

1 8290.407 SQM -

Remarks:- HR

Exercising the power of Director,Fire Services,Haryana
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From Assistant Divisional Fire Officer/Fire Station Officer

To M/s TDI INFRASTRUCTURE LTD

Memo No. FS/2020/638 dated : 30/06/2020

SECTOR 58 TDI CITY KUNDLI SONIPAT

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View 
of the Group F- Mercantile Building at SECTOR 58 TDI CITY KUNDLI SONIPAT of COMMERCIAL 
COMPLEX 6.36 ACRES IN SEC-58 IN RESIDENTIAL COLONY , TDI CITY KUNDLI SONIPAT M/S TDI 
INFRASTRUCTURE LTD :

Reference to you online No 181312023000271 dated 07/03/2020 on the subject cited above.

 

FSO Sonipat

The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working 
condition.

If any lapse is found in the fire protection system at the time of inspection or detected during outbreak of fire, action will 
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.

The open set back area is not checked at our end as it shall be checked by concerned building department.

1)

2)

3)

4)
5)

6) The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety 
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire 
ordinance 2009 specially chapter- III Section 31 Sub-Section 1 & 2 of Fire Act 2009.

7) You have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video 
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/Residents/R.W.A. 
should be mentioned in the drill.

8) If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any 
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified 
against any claim on this account.

The above Renewal of NOC is valid for One year from the date of issue of this letter Applying renewal of the same well 
in time shall be the responsibility of owner/occupier.

Your site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers,  from fire safety Point 
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of 
India, Part- IV guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for 
occupation from the Fire Safety point of view, with the following conditions:-

Tower Name Floor Detail Height Ground Coverage

TDI INFRASTRUCTURE LTD G+4 25.70 M 12427.287 sqm

Basement Level Basement Area Remarks

-2 36747.306 SQM -

Remarks:- HR

Exercising the power of Director,Fire Services,Haryana
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Annexure-XV
Copy of CTO applied Copy
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3/13/2020 Untitled Document

https://hrocmms.nic.in/OCMMS/indApplicationDetails/popChallan/7513886 1/1

Receipt No. 11638866

Depositor Name Omprakash

Bank Name. NA

Bank Id. 1060

Application No. 7513886

Name and Address of Industry

M/s TDI Infrastructure Ltd., “TDI Kingsbury
Apartments” Part-I (11.46 Acres) at
Sector58-61 G.T. Road, Sonipat, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 17:47:33.304

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON724364
                   
                   M/s. M/s TDI Infrastructure Ltd.
                         “TDI Kingsbury Apartments” Part-I (11.46 Acres) at Sector58-61 G.T. Road, Sonipat
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7513886 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : OM PRAKASH DHINGRA

Designation  : AUTHORIZED SIGNATORY

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : sanjiv.gambhir@cannesindia.net

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : M/s TDI Infrastructure Ltd.
“TDI Kingsbury Apartments” Part-I (11.46
Acres) at Sector58-61 G.T. Road, Sonipat
-
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : OM PRAKASH DHINGRA, Authorized
Signatory, 10, Shaheed Bhagat Singh Marg,
Gole Market, New Delhi
9811092934
sanjiv.gambhir@cannesindia.net

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : LICENSE NO 153, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 13342.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

YES / OTHERWISE

NO

STP of 510 KLD already installed and it
will be further enhanced to 650 KLD

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 46376.90
Built-up Area : 137066

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 463

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

128

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
Project

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : SECTOR 58-61 kUNDLI SONIPAT

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 678.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 678.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 538.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

538.0 255.0 229.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.15 Kilo Liters/Day

LSD 0.15 Kilo Liters/Day

22. Details of Stack
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Stacks Numbers : 2

Stack Attached to: DG Stack , DG STACK ,

Fuel type: LSD , LSD ,

Fuel Quantity: 0.15 , 0.15 ,

Material for
construction of Stack:

MS , MS ,

Shape
(Round/Rectangle):

Round , Round ,

Height above ground
level(in metres):

48.2 , 48.2 ,

Diameters/Size in
meters

0.20 , 0.20 ,

Gas quantity Nm^3/hr:  ,  ,

Gas Temperature 'C:  ,  ,

Exit velocity of
Tones/sec:

 ,  ,

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 500 150 6 Yes

2 500 150 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:
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Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

2 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 7453.24 sqm has developed as a green area
in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.
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    1.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.       

    2.  Declaration for auto renewal of CTO on prescribed performa       

    3.  Environment Statement of the previous year for large and medium scale Industries / Projects.       

    4.  Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.       

    5.  Any other document 2       

    6.  Any other document 1       

    7.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

    8.  EnvirImpactAttach       

                   
                   
                   

** This is System Generated Form Signature not Required **

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   OM PRAKASH DHINGRA

Designation   AUTHORIZED
SIGNATORY

    DOCUMENTS ENCLOSED:
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3/13/2020 Untitled Document

https://hrocmms.nic.in/OCMMS/indApplicationDetails/popChallan/7515892 1/1

Receipt No. 949202856

Depositor Name Om Prakesh Dhingra

Bank Name. NA

Bank Id. 1060

Application No. 7515892

Name and Address of Industry

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-II (18.43 Acre) at Sector-
58-61, G.T. Road, Sonipat, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 17:51:07.251

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON484659
                   
                   M/s. TDI Infrastructure Ltd.
                         “TDI Kingsbury Apartments”- Part-II (18.43 Acre) at Sector-58-61, G.T. Road, Sonipat
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7515892 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : Om Prakesh Dhingra

Designation  : AUTHORIZED SIGNATORY

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : kingsbury18.43@gmail.com

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : TDI Infrastructure Ltd.
“TDI Kingsbury Apartments”- Part-II
(18.43 Acre) at Sector-58-61, G.T. Road,
Sonipat
-
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : Om Prakash Dhingra

Authorized Signatory

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : Liceance No 101-144 DTPC, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 19590.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

YES / otherwise

NO

2 nos. STPs of 510 KLD and 610 KLD resp.
already installed

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 74583.44
Built-up Area : 214515.9

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 762

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

7692

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
project.

Metric
Tonnes/Day

0 0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
project.

Metric
Tonnes/Day

0 0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
project.

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : sector 58-61

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 1155.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 1155.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 930.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

930.0 423.0 461.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.16 Kilo Liters/Day

LSD 0.16 Kilo Liters/Day

LSD 0.20 Kilo Liters/Day

22. Details of Stack
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Stacks Numbers : 3

Stack Attached to: DG STACK , DG STACK , DG STACK ,

Fuel type: LSD , LSD , LSD ,

Fuel Quantity: 0.16 , 0.16 , 0.20 ,

Material for
construction of Stack:

MS , MS , MS ,

Shape
(Round/Rectangle):

Round , Round , Round ,

Height above ground
level(in metres):

48.6 , 48.2 , 48.2 ,

Diameters/Size in
meters

0.21 , 0.21 , 0.25 ,

Gas quantity Nm^3/hr:  ,  ,  ,

Gas Temperature 'C:  ,  ,  ,

Exit velocity of
Tones/sec:

 ,  ,  ,

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 600 160 6 Yes

2 600 160 6 Yes

3 750 200 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:
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Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

2 DG Stack SO2/NOx [Others] 48.2 6 Yes

3 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

Enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 11,983.57 sqm has developed as a green
area in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None
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    1.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.       

    2.  Declaration for auto renewal of CTO on prescribed performa       

    3.  Environment Statement of the previous year for large and medium scale Industries / Projects.       

    4.  Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.       

    5.  Any other document 2       

    6.  Any other document 1       

    7.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

    8.  EnvirImpactAttach       

                   
                   
                   

** This is System Generated Form Signature not Required **

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   Om Prakesh Dhingra
Designation   AUTHORIZED

SIGNATORY

    DOCUMENTS ENCLOSED:
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3/13/2020 Untitled Document

https://hrocmms.nic.in/OCMMS/indApplicationDetails/popChallan/7518376 1/1

Receipt No. 817339608

Depositor Name Omprakash Dhingra

Bank Name. NA

Bank Id. 1060

Application No. 7518376

Name and Address of Industry

TDI Infrastructure Ltd., “TDI Kingsbury
Apartments”- Part-III (14.07 Acre) at
Sector-58-61, Kundli, Sonipat, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 17:56:40.992

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON696947
                   
                   M/s. TDI Infrastructure Ltd.
                         “TDI Kingsbury Apartments”- Part-III (14.07 Acre) at Sector-58-61, Kundli, Sonipat
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7518376 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : Om Prakesh Dhingra

Designation  : AUTHORIZED SIGNATORY

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : kingsbury14.07@gmail.com

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : TDI Infrastructure Ltd.
“TDI Kingsbury Apartments”- Part-III
(14.07 Acre) at Sector-58-61, Kundli,
Sonipat
-
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : Om Prakash Dhingra

Authorized Signatory

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : Licence No 72 of DTCP, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 17685.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

YES / otherwise

NO

STP of 610 KLD already installed and it
will be further enhanced to 850 KLD

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 56939.17
Built-up Area : 152588.2

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 585

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

5792

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).

295



Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
Project

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : sector 58-61

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 870.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 870.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 700.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

700.0 320.0 344.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.15 Kilo Liters/Day

LSD 0.15 Kilo Liters/Day

22. Details of Stack
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Stacks Numbers : 2

Stack Attached to: DG Stack , DG Stack ,

Fuel type: LSD , LSD ,

Fuel Quantity: 0.15 , 0.15 ,

Material for
construction of Stack:

MS , MS ,

Shape
(Round/Rectangle):

Round , Round ,

Height above ground
level(in metres):

48.2 , 48.2 ,

Diameters/Size in
meters

0.20 , 0.20 ,

Gas quantity Nm^3/hr:  ,  ,

Gas Temperature 'C:  ,  ,

Exit velocity of
Tones/sec:

 ,  ,

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 500 150 6 Yes

2 500 150 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:
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Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

2 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

Enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 8,616.64 sqm has developed as a green area
in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.
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    1.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.       

    2.  Declaration for auto renewal of CTO on prescribed performa       

    3.  Environment Statement of the previous year for large and medium scale Industries / Projects.       

    4.  Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.       

    5.  Any other document 2       

    6.  Any other document 1       

    7.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

    8.  EnvirImpactAttach       

                   
                   
                   

** This is System Generated Form Signature not Required **

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   Om Prakesh Dhingra
Designation   AUTHORIZED

SIGNATORY

    DOCUMENTS ENCLOSED:
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3/13/2020 Untitled Document

https://hrocmms.nic.in/OCMMS/indApplicationDetails/popChallan/7518840 1/1

Receipt No. 124130444

Depositor Name Om Prakash Dhingra

Bank Name. NA

Bank Id. 1060

Application No. 7518840

Name and Address of Industry
TDI Infrastructure Ltd. , “My Floor-2” at
Sector-59, Sonipat, Haryana, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 18:01:40.699

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON851023
                   
                   M/s. TDI Infrastructure Ltd. 
                         “My Floor-2” at Sector-59, Sonipat, Haryana
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7518840 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : Om Prakash Dhingra

Designation  : Authorized Signatory

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : subodhkadv@hotmail.com

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : TDI Infrastructure Ltd.
“My Floor-2” at Sector-59, Sonipat,
Haryana
011-43111111
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : Om Prakash Dhingra
Authorized Signatory

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : 183228, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 3513.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

NO

NO

150 KLD installed & STP having total
capacity 750 KLD shall be installed

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 57821.39
Built-up Area : 169465.5

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 155

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

6159

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 N/A Metric
Tonnes/Day

0 0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
Project

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : Sector-59

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 941.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 941.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 754.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

754.0 347.0 373.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.40 Kilo Liters/Day

22. Details of Stack

Stacks Numbers : 1

Stack Attached to: DG Stack ,

Fuel type: LSD ,

Fuel Quantity: 0.04 ,

Material for
construction of Stack:

MS ,

Shape
(Round/Rectangle):

Round ,

Height above ground
level(in metres):

48.2 ,

Diameters/Size in
meters

0.12 ,

Gas quantity Nm^3/hr:  ,

Gas Temperature 'C:  ,

Exit velocity of
Tones/sec:

 ,
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Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 125 40 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:

Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :
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30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

Enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 10,067.56 sqm has developed as a green
area in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-
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    1.  Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.       

    2.  Declaration for auto renewal of CTO on prescribed performa       

    3.  Environment Statement of the previous year for large and medium scale Industries / Projects.       

    4.  Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.       

    5.  Any other document 2       

    6.  Any other document 1       

    7.  C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.       

                   
                   
                   

** This is System Generated Form Signature not Required **

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

 d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   Om Prakash Dhingra

Designation   Authorized Signatory

    DOCUMENTS ENCLOSED:
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3/13/2020 Untitled Document

https://hrocmms.nic.in/OCMMS/indApplicationDetails/popChallan/7518702 1/1

Receipt No. 49227002

Depositor Name Om Prakash Dhingra

Bank Name. NA

Bank Id. 1060

Application No. 7518702

Name and Address of Industry
TDI Infrastructure Ltd. , “Tuscan City” at
Sector-58, Sonipat, Haryana, sonipat,
SONIPAT

Name of Regional Office Sonipat

Applied For CTO - both - new

Payment Date 2020-03-13 18:06:53.011

Payment Details

CTO Both (Rs.) 100.0

Total Amount Paid (Rs.) 100.0

Transaction Status Successfully Completed

 
Print

On-line Payment Receipt  
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA

Ph.2577870-73 Fax:01722581201-02
                   

      From: Industry ID-20SON706650
                   
                   M/s. TDI Infrastructure Ltd. 
                         “Tuscan City” at Sector-58, Sonipat, Haryana
      To
                   
                   The Member Secretary,
                   Haryana State Pollution Control Board,
                   Panchkula.
      Sir,
                   I/We hereby apply to consent/authorization for the year 13/03/2020 to 12/03/2021 Application
                   No. 7518702 dated 13-03-2020
                   

                   
      PART A: GENERAL
                   
                   
                   

1. Consent to  /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to  /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

1. Name  : Om Prakash Dhingra

Designation  : Authorized Signatory

Office Address  :

Telephone/Fax and  : 011-43111111,-

Email Address of the applicant  : subodhkadv@gmail.com

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

 : TDI Infrastructure Ltd.
“Tuscan City” at Sector-58, Sonipat,
Haryana
011-43111111
-

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

 :

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

 :
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and
Hazardous Waste Disposal.

 : Om Prakash Dhingra
Authorized Signatory

4. If registered as a small-scale industrial
unit,give Number and Date of registraion.

 : 199/2007, 01/01/2020

5. Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

 : 34775.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surrounding of site Distance(in meters) Description

-----------------NIL-----------------

7. Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.

 :

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

(b) will the applicant utilize the system,if
provided;

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

 :

NO

NO

1 STP having 720 KLD installed which will
further enhanced to total capacity 1300
KLD

9. Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

 : Total Plot Area  : 92519.08
Built-up Area : 241759.0

10. Month and year of proposed commissioning
of the unit.

 : 15/05/2020

11. Number of workers and office staff.  : 190

12. (a) Do you have a residential colony within
the Premises in respect of which the present
application is made?

(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

 :
YES

8810

13. List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr.
No.

Name of the Product
produced/to be produced

Quantity of Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 It is a Group
Housing
Project

Metric
Tonnes/Day

0 0 0 0

Sr.
No.

Name of the By-Products
produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

1 N/A Metric
Tonnes/Day

0 0 0 0

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. Name of the Raw-
material/Chemicals used/to
be used

Quantity of the Raw-
material/Chemicals
used/being used

Unit

1 It is a Group Housing
Project

0 Metric Tonnes/Day

15. Description of Process of manufacture for
each products showing input/output, quality
and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be
supported by flow sheet and material
balance).

 : Sector-58

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).

Sr. No. Water Consumed For Quantity(KLD)

1 Sanitation/Domestic/Horticulture 1333.0

17. Source of water supply, Name of authority granting permission if applicable and quality permitted.

Sr.
No.

Source Type Source Name Quantity (KLD)

1 Huda/HSIIDC Supply Huda 1333.0

18. Water Treatment Details  :
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Sr.
No.

Use Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

1 Domestic Effluent 1077.0 Yes STP

19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD)

Effluent to be
Recycle(KLD)

Effluent
Disposal/Discharg
e Quantity (KLD)

Mode of disposal

1 Domestic
Effluent

1077.0 484.0 540.0 Recycling/Reu
se

20. Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be
eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Sr
.
N
o.

Type of
Effluent

Paramete
rs

Conc. of Pollutant Unit Date of report Report
analysis
no.

Name of
Laborato
ry

Untreated Treated

-----------------NIL-----------------

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.

21. Fuel Consumption  :

Fuel
Name

Daily
Comsumptio
n(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LSD 0.15 Kilo Liters/Day

LSD 0.04 Kilo Liters/Day

LSD 0.006 Kilo Liters/Day

22. Details of Stack
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Stacks Numbers : 3

Stack Attached to: DG Stack , DG Stack , DG Stack ,

Fuel type: LSD , LSD , LSD ,

Fuel Quantity: 0.04 , 0.006 , 0.15 ,

Material for
construction of Stack:

MS , MS , MS ,

Shape
(Round/Rectangle):

Round , Round , Round ,

Height above ground
level(in metres):

48.2 , 48.2 , 48.2 ,

Diameters/Size in
meters

0.12 , 0.9 , 0.20 ,

Gas quantity Nm^3/hr:  ,  ,  ,

Gas Temperature 'C:  ,  ,  ,

Exit velocity of
Tones/sec:

 ,  ,  ,

Details of DG Set:

Sr.
No.

Capacity of D.G. set
in(KVA)

Quantity of Fuel
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
provided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to
be provided(please
define clearly)

1 500 150 6 Yes

2 125 40 6 Yes

3 25 6 6 Yes

23. Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

 : YES

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr.
No.

Stack Parameters Result Units

-----------------NIL-----------------

Process Emission quality parameter details:

Sr.
No
.

Process Parameters Conc. of pollutants Units

Untreated Treated

-----------------NIL-----------------

Details of Process Emission:
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Sr. No. Source of
Generation
of process
Emissions

Name of the
emissions(i.e
SO2/NOx/Aci
d Mist/any
other).

Details of
APCD
provided/to
be provided
to control
process
emissions.

Height of Stack provided/to
be provided for discharge of
process emissions(in mts)..

Whether
emission
sampling
facilities
provided or
not

Above
Ground
Level

Above Roof
Level

1 DG Stack SO2/NOx [Others] 48.2 6 Yes

2 DG Stack SO2/NOx [Others] 48.2 6 Yes

3 DG Stack SO2/NOx [Others] 48.2 6 Yes

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous
waste.
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

 : YES

29. Capital and Recurring (Operations and
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

 :

30. To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

 : Sewage Treatment Plant

31.  Which of  the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

 : Sewage Treatment Plant

32. Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

 : Organic Waste shall be disposed of through
Municipal Solid Waste Site & recyclable
items shall be given to the recycler

33. Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(c) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

 :

Used Oil from DG set shall be stored and
given to approved recycler

Used Oil shall be stored in leak proof
container

Enclosed

34. Brief details of tree plantation/ green belt
development within applicant's premises.

 : 13,777.53 sqm has developed as a green
area in and around the complex

35. Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

 : Description of Waste generation is given in
pollution control report

36. Any other additional information that the
applicant desires to give.

 : None
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1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Declaration for auto renewal of CTO on prescribed performa

3. Environment Statement of the previous year for large and medium scale Industries / Projects.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as

applicable.     

5. Any other document 2

6. Any other document 1

7. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.     

** This is System Generated Form Signature not Required **

37. I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.

38. I/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. I/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41. I/We deposit Rs..........(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Sr.
No.

Fee For Bank Name Branch DD
No./Cheque
No.

Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

   a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

 b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

 c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

Yours faithfully,

Signature______________
Name   Om Prakash Dhingra

Designation   Authorized Signatory

    DOCUMENTS ENCLOSED:
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Annexure-V
Fire NOC
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From Assistant Divisional Fire Officer/Fire Station Officer

To M/s TDI INFRASTRUCTURE LTD

Memo No. FS/2020/640 dated : 30/06/2020

KUNDLI SEC 58 SONIPAT

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View 
of the Group A-Residential Building at KUNDLI SEC 58 SONIPAT of GROUP HOUSING BUILDING 
AREA 22.864 ACRE FOR BLOCKS E F AND G AT SEC 58 KUNDLI M/S TDI INFRASTRUCTURE LTD 
:

Reference to you online No 181312023000242 dated 26/02/2020 on the subject cited above.

 

FSO Sonipat

The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working 
condition.

If any lapse is found in the fire protection system at the time of inspection or detected during outbreak of fire, action will 
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.

The open set back area is not checked at our end as it shall be checked by concerned building department.

1)

2)

3)

4)
5)

6) The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety 
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire 
ordinance 2009 specially chapter- III Section 31 Sub-Section 1 & 2 of Fire Act 2009.

7) You have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video 
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/Residents/R.W.A. 
should be mentioned in the drill.

8) If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any 
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified 
against any claim on this account.

The above Renewal of NOC is valid for One year from the date of issue of this letter Applying renewal of the same well 
in time shall be the responsibility of owner/occupier.

Your site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers,  from fire safety Point 
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of 
India, Part- IV guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for 
occupation from the Fire Safety point of view, with the following conditions:-

Tower Name Floor Detail Height Ground Coverage

 BLOCK E,F,G G+5 17 .95 M 25097.126 SQM

Basement Level Basement Area Remarks

-1 24740.443 SQM -

Remarks:- HR

Exercising the power of Director,Fire Services,Haryana
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From Assistant Divisional Fire Officer/Fire Station Officer

To M/s NAVJYOTI OVERSEAS PVT LTD

Memo No. FS/2020/639 dated : 30/06/2020

SECTOR 61 KUNDLI SONIPAT

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View 
of the Group A-Residential Building at SECTOR 61 KUNDLI SONIPAT of GROUP HOUSING 
COLONY MEASURING AREA 14.07 ACRE LICENCE NO 79 OF 2008 DATED 04/04/2008 AND 
LICENCE NO 72 OF 2012 DATED 07/07/2012 IN SEC 61 KUNDLI SONIPAT M/S NAVJYOTI 
OVERSEAS PVT LTD :

Reference to you online No 181312023000246 dated 26/02/2020 on the subject cited above.

 

FSO Sonipat

The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working 
condition.

If any lapse is found in the fire protection system at the time of inspection or detected during outbreak of fire, action will 
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.

The open set back area is not checked at our end as it shall be checked by concerned building department.

1)

2)

3)

4)
5)

6) The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety 
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire 
ordinance 2009 specially chapter- III Section 31 Sub-Section 1 & 2 of Fire Act 2009.

7) You have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video 
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/Residents/R.W.A. 
should be mentioned in the drill.

8) If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any 
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified 
against any claim on this account.

The above Renewal of NOC is valid for One year from the date of issue of this letter Applying renewal of the same well 
in time shall be the responsibility of owner/occupier.

Your site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers,  from fire safety Point 
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of 
India, Part- IV guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for 
occupation from the Fire Safety point of view, with the following conditions:-

Tower Name Floor Detail Height Ground Coverage

17,18,19,U,V,Y,EWS SHOPES G+13 42.20 M 13683.182 SQM

Basement Level Basement Area Remarks

1 8290.407 SQM -

Remarks:- HR

Exercising the power of Director,Fire Services,Haryana
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From Assistant Divisional Fire Officer/Fire Station Officer

To M/s TDI INFRASTRUCTURE LTD

Memo No. FS/2020/638 dated : 30/06/2020

SECTOR 58 TDI CITY KUNDLI SONIPAT

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View 
of the Group F- Mercantile Building at SECTOR 58 TDI CITY KUNDLI SONIPAT of COMMERCIAL 
COMPLEX 6.36 ACRES IN SEC-58 IN RESIDENTIAL COLONY , TDI CITY KUNDLI SONIPAT M/S TDI 
INFRASTRUCTURE LTD :

Reference to you online No 181312023000271 dated 07/03/2020 on the subject cited above.

FSO Sonipat

The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working 
condition.

If any lapse is found in the fire protection system at the time of inspection or detected during outbreak of fire, action will 
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.

The open set back area is not checked at our end as it shall be checked by concerned building department.

1)

2)

3)

4)
5)

6) The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- III Section 31 Sub-Section 1 & 2 of Fire Act 2009.

7) You have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/Residents/R.W.A.
should be mentioned in the drill.

8) If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any 
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC is valid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Your site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers,  from fire safety Point 
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of 
India, Part- IV guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for 
occupation from the Fire Safety point of view, with the following conditions:-

Tower Name Floor Detail Height Ground Coverage

TDI INFRASTRUCTURE LTD G+4 25.70 M 12427.287 sqm

Basement Level Basement Area Remarks

-2 36747.306 SQM -

Remarks:- HR

Exercising the power of Director,Fire Services,Haryana
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Copy of Fire NOC 
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From Assistant Divisional Fire Officer/Fire Station Officer

To M/s TDI INFRASTRUCTURE LTD

Memo No. FS/2020/638 dated : 30/06/2020

SECTOR 58 TDI CITY KUNDLI SONIPAT

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View 
of the Group F- Mercantile Building at SECTOR 58 TDI CITY KUNDLI SONIPAT of COMMERCIAL 
COMPLEX 6.36 ACRES IN SEC-58 IN RESIDENTIAL COLONY , TDI CITY KUNDLI SONIPAT M/S TDI 
INFRASTRUCTURE LTD :

Reference to you online No 181312023000271 dated 07/03/2020 on the subject cited above.

 

FSO Sonipat

The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working 
condition.

If any lapse is found in the fire protection system at the time of inspection or detected during outbreak of fire, action will 
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.

The open set back area is not checked at our end as it shall be checked by concerned building department.

1)

2)

3)

4)
5)

6) The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety 
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire 
ordinance 2009 specially chapter- III Section 31 Sub-Section 1 & 2 of Fire Act 2009.

7) You have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video 
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/Residents/R.W.A. 
should be mentioned in the drill.

8) If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any 
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified 
against any claim on this account.

The above Renewal of NOC is valid for One year from the date of issue of this letter Applying renewal of the same well 
in time shall be the responsibility of owner/occupier.

Your site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers,  from fire safety Point 
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of 
India, Part- IV guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for 
occupation from the Fire Safety point of view, with the following conditions:-

Tower Name Floor Detail Height Ground Coverage

TDI INFRASTRUCTURE LTD G+4 25.70 M 12427.287 sqm

Basement Level Basement Area Remarks

-2 36747.306 SQM -

Remarks:- HR

Exercising the power of Director,Fire Services,Haryana
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From Assistant Divisional Fire Officer/Fire Station Officer

To M/s NAVJYOTI OVERSEAS PVT LTD

Memo No. FS/2020/639 dated : 30/06/2020

SECTOR 61 KUNDLI SONIPAT

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View 
of the Group A-Residential Building at SECTOR 61 KUNDLI SONIPAT of GROUP HOUSING 
COLONY MEASURING AREA 14.07 ACRE LICENCE NO 79 OF 2008 DATED 04/04/2008 AND 
LICENCE NO 72 OF 2012 DATED 07/07/2012 IN SEC 61 KUNDLI SONIPAT M/S NAVJYOTI 
OVERSEAS PVT LTD :

Reference to you online No 181312023000246 dated 26/02/2020 on the subject cited above.

 

FSO Sonipat

The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working 
condition.

If any lapse is found in the fire protection system at the time of inspection or detected during outbreak of fire, action will 
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.

The open set back area is not checked at our end as it shall be checked by concerned building department.

1)

2)

3)

4)
5)

6) The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety 
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire 
ordinance 2009 specially chapter- III Section 31 Sub-Section 1 & 2 of Fire Act 2009.

7) You have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video 
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/Residents/R.W.A. 
should be mentioned in the drill.

8) If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any 
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified 
against any claim on this account.

The above Renewal of NOC is valid for One year from the date of issue of this letter Applying renewal of the same well 
in time shall be the responsibility of owner/occupier.

Your site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers,  from fire safety Point 
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of 
India, Part- IV guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for 
occupation from the Fire Safety point of view, with the following conditions:-

Tower Name Floor Detail Height Ground Coverage

17,18,19,U,V,Y,EWS SHOPES G+13 42.20 M 13683.182 SQM

Basement Level Basement Area Remarks

1 8290.407 SQM -

Remarks:- HR

Exercising the power of Director,Fire Services,Haryana
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From Assistant Divisional Fire Officer/Fire Station Officer

To M/s TDI INFRASTRUCTURE LTD

Memo No. FS/2020/640 dated : 30/06/2020

KUNDLI SEC 58 SONIPAT

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View 
of the Group A-Residential Building at KUNDLI SEC 58 SONIPAT of GROUP HOUSING BUILDING 
AREA 22.864 ACRE FOR BLOCKS E F AND G AT SEC 58 KUNDLI M/S TDI INFRASTRUCTURE LTD 
:

Reference to you online No 181312023000242 dated 26/02/2020 on the subject cited above.

 

FSO Sonipat

The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working 
condition.

If any lapse is found in the fire protection system at the time of inspection or detected during outbreak of fire, action will 
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.

The open set back area is not checked at our end as it shall be checked by concerned building department.

1)

2)

3)

4)
5)

6) The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety 
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire 
ordinance 2009 specially chapter- III Section 31 Sub-Section 1 & 2 of Fire Act 2009.

7) You have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video 
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/Residents/R.W.A. 
should be mentioned in the drill.

8) If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any 
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified 
against any claim on this account.

The above Renewal of NOC is valid for One year from the date of issue of this letter Applying renewal of the same well 
in time shall be the responsibility of owner/occupier.

Your site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers,  from fire safety Point 
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of 
India, Part- IV guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for 
occupation from the Fire Safety point of view, with the following conditions:-

Tower Name Floor Detail Height Ground Coverage

 BLOCK E,F,G G+5 17 .95 M 25097.126 SQM

Basement Level Basement Area Remarks

-1 24740.443 SQM -

Remarks:- HR

Exercising the power of Director,Fire Services,Haryana
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From Assistant Divisional Fire Officer/Fire Station Officer

To M/s TDI INFRASTRUCTURE LTD

Memo No. FS/2020/640 dated : 30/06/2020

KUNDLI SEC 58 SONIPAT

Subject: Renewal of No Objection Certificate 15 mtrs. and Above height from the fire Safety Point of View 
of the Group A-Residential Building at KUNDLI SEC 58 SONIPAT of GROUP HOUSING BUILDING 
AREA 22.864 ACRE FOR BLOCKS E F AND G AT SEC 58 KUNDLI M/S TDI INFRASTRUCTURE LTD 
:

Reference to you online No 181312023000242 dated 26/02/2020 on the subject cited above.

FSO Sonipat

The owner/occupier shall keep duly trained Fire Staff in all three shifts.

The Fire Protection System tested during inspection shall be maintained properly & always should be in good working 
condition.

If any lapse is found in the fire protection system at the time of inspection or detected during outbreak of fire, action will 
be taken as per rules against you.

You are directed to apply for Renewal of NOC in future before 2 month of expiry of your NOC.

The open set back area is not checked at our end as it shall be checked by concerned building department.

1)

2)

3)

4)
5)

6) The owner/occupier shall strictly follow the other applicable rules/ regulations/ byelaws laid down regarding fire safety
system. If you fail to comply with any of the above terms & conditions you will be liable to be punished as per fire
ordinance 2009 specially chapter- III Section 31 Sub-Section 1 & 2 of Fire Act 2009.

7) You have to perform quarterly Fire Drill in your building as per NBC with intimation to Fire Department and video
graphy evidence to be kept as a record which shall be produced at the time of next Renewal; Officials/Residents/R.W.A.
should be mentioned in the drill.

8) If the Infringements of Byelaws remains un- noticed the Authority reserves the right to amend the NOC as and when any 
such Infringements comes to notice after giving an opportunity of being heard and the Authority shall stand Indemnified
against any claim on this account.

The above Renewal of NOC is valid for One year from the date of issue of this letter Applying renewal of the same well
in time shall be the responsibility of owner/occupier.

Your site for the Renewal of the Fire NOC has been inspected by the Team of Fire Station Officers,  from fire safety Point 
of View. The means of escape and Fire Protection system were checked and found as per the National Building Code of 
India, Part- IV guidelines.

In view of the satisfactory fire protection system / arrangement mentioned as above, this office has no objection for 
occupation from the Fire Safety point of view, with the following conditions:-

Tower Name Floor Detail Height Ground Coverage

 BLOCK E,F,G G+5 17 .95 M 25097.126 SQM

Basement Level Basement Area Remarks

-1 24740.443 SQM -

Remarks:- HR

Exercising the power of Director,Fire Services,Haryana
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI  

ORIGINAL APPLICATION NO. 155 OF 2020 

IN THE MATTER OF:-  

DR. (MRS.) MANORAMA 
SHARMA 

…APPLICANT  

VERSUS 

M/S TDI INFRASTRUCTURE LTD. 
& ORS. 

…RESPONDENTS 

VAKALATNAMA 
KNOWN ALL to whom these presents shall come that I, Ritesh Vijhani, 
Authorized Representative of Appellant Company do hereby appoint:  

SKV ASSOCIATES 
Vaibhav Agnihotri  

Arvind Upadhaya, Niharika Ahluwalia  
Rohan Anand, Ankit Khera, Shaurya Punj, Aman Agarwal 

also in the appellate courts including Supreme Court. 
To sign, verify and present pleadings application, appeals, cross objections 
or petitions for execution, review, restoration, withdrawal, compromise or 
other petitions, replies, objections or affidavits or documents as may be 
deemed necessary or proper for the prosecution of the said case in all its 
stages.  
To file and take back documents. 
To withdraw or compromise the said case or submit to arbitration any 
difference of disputes that may arise touching or in any manner relating to 
the said case. 
To take out execution proceedings. 
To deposit, draw and receive moneys, cheques and grant receipts there and 
to all other acts and things which may be necessary to be done for the 
progress and in the course of prosecution  of that said case. 
To appoint and instruct other legal practitioners authorizing   him to 
exercise the power and authorize hereby   confer upon the advocate 
whenever he may think fit to do so and singe the power of attorney on our 
behalf.  
And I/ We undersigned do hereby agree ratify and confirm acts done by 
the advocates or his substitute in the matter is my/ our acts as if done  by  
me/us to all intents and purposes.  
And I/ We  undersigned do hereby  agree  that  in the event of any part  of 
the fees agreed by  me/ us to be  paid to the advocate remaining unpaid, he 
shall be entitled to withdraw from the prosecution  and would be entitled 
to the same. 
IN THE WITNESS WHEREOF I/ We do hereby upto put my/ our hand to 
these presents   the contents to which have been understood by me/us on 
the ___ day of February, 2022.  
 
 
 
Accepted                           Client 

Amer Vaid, Yashodhara Gupta, Madhav Bhatia 
A – 118, Third Floor, Defence Colony, New Delhi – 110024 

(E.) admin@skvassociates.com; (M.) +91 76697 00089 
Herein after called Advocates to be my/ our advocates in the above noted 
case and authorized them to act appear and plead in the above noted case 
in the Court or in any court in which the same may  be tried or heard  and 
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Skv Associates <skvka@skvassociates.com>

Service in Dr. (Mrs.) Manorama Sharma v. TDI Infrastructure Ltd. & 2 Ors.
Skv Associates <skvka@skvassociates.com> Fri, Feb 11, 2022 at 10:24 AM
To: sandeepsachin123@rediffmail.com, pstcpharyana2@gmail.com, hspcbms@gmail.com
Cc: SKV Associates <admin@skvassociates.com>

Before the Hon'ble NGT, Principal Bench 
In the matter of:- 
Dr. (Mrs.) Manorama Sharma v. TDI Infrastructure Ltd. & 2 Ors.

Dear Sir/Ma'am, 

Please find attached the Objections & Application on behalf of TDI Infrastructure Ltd. Kindly consider the
same as advance service. 


Regards, 
Vaibhav Agnihotri 
Yashodhara Gupta 

 FINAL Objections - Manorama Sharma NGT.pdf

SKV ASSOCIATES
A-118, Third Floor 
Defence Colony 
New Delhi - 110024
(M.): +91 76697 00081

Application for Vacation of Stay- Manorama Sharma.pdf

641K

https://drive.google.com/file/d/1SjVZF_6fhgKaOO4iP0gUl6qMBiq8Qysj/view?usp=drive_web
https://mail.google.com/mail/u/1/?ui=2&ik=500876db00&view=att&th=17ee72266108368b&attid=0.1&disp=attd&realattid=f_kzhxqk090&safe=1&zw
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